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14.23 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Conld.

MR. DEPUTY-SPEAKER: The House
will now take up further consideration
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of the following motion moved by Shri
Gauri Shankar Rai and seconded by
Dr. Sushila Nayar on Lhe 24th Febru-
ary, 1978, namely:—

““That an Address be presentied to
the President in the following
terms:—

‘That the Members of Lok Sabhg
assembled in this Session are
deeply grateful to the President for
the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 20th February, 1978.""

Dr. Sushile Nayar may continue her
speech,

DR. SUSHILA NAYAR (Jhansi):
Mr. Deputy-Speaker, Sir, on Friday last
I had started my speech and had spo-
ken for two minutes only, On that I
had complimented the Home Minister
on the restoration of nur civil liberties
and dignily and prestige of the judi-
ciary and freedom of the press and had
requesicd him to throw away the
Forty-second Amendment to the Cons-
titution in one stroke instead of mend-
ing it piece-meal.
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MR. DEPUTY-SPRAKER: I think,
you send for some Cabinet Minister.

A{l A fag (Nar) @ InEmm
wgga, Ifs Tezafa agea & wfa-
ﬂrqumaa?gwﬁaaga T Hga-
qof faaa & w37 7 oy azg & fa=17
gl 9% grad &, zAfAT gg ws @
f& ffaqz =< 571 € war o1 wfus
fsemzTT 8T, 38 787 € arf¥ ag Ia &1
TIT qF |

MR. DEPUTY-SPEAKER: 1 have
asked them to send for some Catinet
Minister,

Nt gFN I w@a@ (IvAA) ¢
IJATETT W1, HIAATY AEAT AT
a7 At faqag IsmaT @ 39 7 g=fag
HAT WY agi 41 & | 99 § "A«faq wAr

FT WY FgT TEAT IfEw 4r 0

DR. SUSHILA NAYAR: Sir, I must
say that I am a little disappointed in
the way in which we are dezling with
the Forty-second Amendment to the
Constitution. We had strongly oppos-
ed the Forly-second Amendment when
the government of the day was bring-
ing it and our opposition was based on
the fact that (1) the Parliament of
that time had outlived the fve vear
term for which it was elecled ar.d we
felt that to bring about such a sweep-
ing change in the Constitution by a
Parliament which wasg existing ty ex-
tending its own life was morally and
ethically wrong and (2) we also felt
that at that time 125 members of this
hon. House were in various prisons
under the obnoxious cmergency laws
and under these circumstances the
Constitution should not have heen
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amended, Further, no Party had men-
tioned in their election manifesto that
such sweeping changes were contem-
plated and, therefore, it was our view
that it will be a surruptitious act to
amend the Constitution in this fashion.
It was wholly wrong on the part of
the government therefore, to use its
majority to bulldoze and destroy the
basic structure of our constitution as
was done by the Forty-second amend-
ment.

»

Now, the previous government 3l-
ways tried to put before us that the
Parliament was supreme. But we of
the Janata Party have held all :long
that the people of this couniry are
supreme and supremacy of the people
is more important and we, the MNem-
bers of Parliament, are really scrvants
of the people and we cannot deny the
supremacy of the people vurder any
circumstances. As such it was felt
that if such changes were necessary.
we ghould have 3 Constitution As-
sembly and the issues should he soua-
rely placed before the people and they
can send representatives 1o deal with
those issues as they wish and if the
people so desire, they can change the
basic structure of the Constitution, But

way in which it was done Ly {he last.

Parllament we felt was viry wrong
and, therefore, we felt that in (ke con-
text of our opposition and our strong
beliefs In thig context, it was not
enough that we should go on amending
the Constitution bit by bit as we have
been doing but it was necessary that
it should be rejected in toto In one
stroke and once for all. We need not
wait for the concurrence of the Oppo-
sition. I know the <ongress has a
majority in the Rajya Sabha ar.d they
can obstruct and reject our vproposals
if they wish to. But if they do so,

will stand self 2xposed and the
people of this country will know what
to do with them as they have already
shown in the last election. Therefore,
I feel that the government must not
delay this. It should be done as
quickly as possible.
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It is good that they are :.nending
the obnoxious part of the constitution
bit by bit. It is good that they have
assured us that they will bring en
amendment so that nobody can in
future tamper with the rights, lives and
liberties of the people of this country.
I would wish the whole of this Forty-
second amendment t{o bhe thrown out
and if there is anything worthwhile,
the Government may Lring it before
this House in an amendment if neces-
sary but this Forty-second amendment
must go lock, stock and barrel and
once for alL

I am very glad that the President
has assured us that the government is
repealing the MISA. But may I sub-
mit in all humility that the proposed
laws to substitute that obnoxious law,
the Preventive Detention Bill and the
mini MISA that some of the Siates
have enacted are not something that
we in the Janata Party can te proud
of.

We are grateful to the goverrment
and to the Home Minister for restor-
ing the rule of law in this country and
I must say that while it is good so
far as it goes, the very concept of
deten.ion without trial ig conirary lo
the democrative spirit and is contirary
to the rule of law and the principle
of democracy for which the Janata
Party has fought the last Government.

I know there are people who believe
in violence. 1 know there are sabo-
teurs. Let the Government and the
Government machinery deal with these
wrong doers under the normal law of
the land, By all means make these
laws more siringent, if necessary, but
do not give weapons in the hands of
the police which can be risused. We
have had a bitter taste of that tvpe
of thing too recently to forget it

The British Government introduced
Preventive Detention in thlsg country
I had the privilege to be cetained 28
a young student In 1942 under those
laws. But they did not do that in
their own country.

r’
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While there are violence and troub-
les in their country, the conditions
are far worse but they have not re-
sorted to Preventive Deiention even to
deal with the explosive situalion there.
Therefore, I would like to say ihat to
give such a powerful tool like MISA
and MINI MISA in the hands of these
people is not in the larger interests of
the country—be it the police, be it the
bureaucracy. We must be very care-
ful about it. The greatest harm that
the last Government did was to place
MISA and Emergency and those obno-
xious lawsg in the hands of police and
bureaucracy. They have forgotien
how to function in the normal laws of
the land. To place such sweeping
powers in the hands of these people
1s to say the least |g dangerous. The
result has been that sometimes some
of us talked to police officers at various
levels and brought to their notice the
acte of goondaism, criminal assault and
other horrible things. The reply that
we got was, “what can we do? You
have taken away MISA.” They must be
made to learn how to function under
the normal Code of Criminal Procedure.
By all means let that code be amend-
ed if it is ineffective in any area. Bul
let us be very careful that they are not
given something in its place which is
a milder version or has a slightly d:ffe-
rent version of the laws which we have
experienced, which we have opposed
and which we are convinced are most
nbnoxious.

As I have already said the 1’reven-
tive Detention is not in the larger in-
terests of the country. I know they
are proposing certain safeguards but
those safeguards are not adequate. 1
hope the Home Minister will be =so
kind as to consider my humble plea
even at this late stage and withdraw
this Preventive Detention Bill for the
preservation of the spirit in which he
hag already functioned and has restor-
ed our civil liberties, our freedom,
ifreedom of the press, Though
freedom of press can he abused but
those who abuse it, let them be punish-
ed under the normal laws of the land.
Let the guilty be punished, But let
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no one be punished unde the suspicion
that so and 80 may commit a mistake.
1, therefore, submit with all the force
at my command that this is not good
for the Janata Party. It is not good
for democracy, It is not good for
our country. We sghould deal with
all those who are indulging in violence
firmly and strongly. There should be no
leniency shown to anyone of them.
But let it be done by follow-
ing, the due processes of law.
Ma&e those due processes of
law simplified, make justice speedy,
make justice inexpensive. The Law
Minister has been assuring us on that.
But, Sir, let there be no shortcuts to
the processes of law and justice as
these propoced laws are threatening to
do.

The President in his Address has
been good enough to mention about
the emphasis that is being laid by
this government on the improvement of
the villages in this country and the top
priority that js being given to agricul-
ture. We are very happy, about this.
Let us congratulate the hon. Home
Minister on the excellent paper that he
had produced sometime ago which has
been, in a way, the guiding light of the
economic policy of this country, May
I say that this policy has already start-
ed giving dividends? I cannot say
that our economy has savercome all the
difficulties it can possibly do, and all
the difficulties that were created Ly so
many misdeeds of the past Government.
Although they keep on harping time
and again that they had left the eco-
nomy in very good shape, we all know
that they have left in g very bad
shape.

The Economic Review and all the
other documents show how ithe money
supply had Increased by 22 per cent
when the production had increased
only by 2 per cent and how they
had recklessly gone on increasing pa-
per money and there was reckless
spending also, not always on things
that could be justified. I think there
were some items which were of g ques-
tionable nature. But this is not the
time to go into those details.
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The economy has shown a turn for
the better, As the Economic Survey
shows, the gross nationa] product rose
by 5 per cent in the place of 1.6 per
cent in the previous vear. The f1)>o0d-
stocks are at 120 million tonnes as
against 111 million tonnes last year.
The industrial production has increas-
ed by 5 to 6 per cent as compared with
lagst year. Money suppoly increased
by 8.7 per cent as against 12.4 per cent
at the same time last year and 22 per
cent in the year before. Sir, foreign
exchange reserves stand at Rs. 4.000
crores. I will come to that a little
later. It is not an unmixed blessing
and we have to think as to how wve
should use those foreign exchange re-
serves so that they don't gccelerate any
deleterious effect on tbe economy of
this country.

The previous Governmen: was all
along talking of socialism. talking of
the poor people. but thev were actually
working for the money-bags. It is
quite obvious when you look at the
paper sometime back what was cir-
culated, 1 think in answer to one of
the Unstarred Questiong wherein it is
gshown how much the total capital of
these big houses has increased during
the past few years The very fact
that they gave unstinted support to the
last Government is evidence how they
benefited from the fscal and other
policies of that ‘Government. They
think with no stalgia of those good old
days when the Government of the cay
had come to their rescue by s:ppress-
ing working class completely, by tak-
ing away the rights of the working
clasg to bonus, right to protest, the
right to demonstrate and go on strike.
Sir, I am not in favour of strikes.

T am all in tavour of industrinl har-
mony and industrial neace because T
believe, that that is absolutely neces-
sary for improving the produrtion. And
it is only with the increased produc-
tion that the lot of the common man
can be imaproved.
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But, Sir, may I say that this exces-
sive labour unrest of the recent times
and some horrible excesses committed
by some members of the labour in
Kanpur and at some other places is
most deplorable? 1 agree wilh that.
But, may I know whether it could not
be a reaction to the ruthlesg suppres-
sion of the workers Jduring the past
two years? Al] the same, we must cry
halt to this type of activity ard, we
must see to jt that something is done
to restore normalcy in this nrea of la-
bour relations,

The President mentioned about the
Study Group on Wages, production etc,
etc. I hope this Study Group’s recom-
mendations will be such that the labour
and mangement together will be able
to solve the problems and restore peace
and harmony so that there is rapid in-
crease in productiion and rapid im-
provement of the lot of the common-
man,

May | say that it is necessary to
link wages with productivity and I
do hope that its report, when 1t comes,
will do the needful so that the wage
and productivity can go hand in hand
and, in this fashion, the rights of the
workers are prolected? At the same
time, when nation’s economy improves
production goes up.

We are pledged to improve the level
of living of the commcnman. But,
may I submit that it is necessary that
we should have a check on the un-
limited growth of population? The set-
back to the family planning In recent
times ig rather unfortunate.

I know the excesses and all rossible
measures used by the last Government
are largely resposible for this setback.
But. T think that it is time that we take
note of the fact that there i{s a sethack
and we should take remedial measures
to check the growth nf population be-
cause this family planning is not only
in the interest of the nation but it is
the interest of the individual, in the
interest of health ang happiness of the
mother and child. Sir, it is a shame
that in spite of the big claims tl}at we



301 President’s

make, even in Punjab, there is so much
of prosperity, infant mortality is moe
than 100 per thousand or so, l.ike
that, the infant mortality is a measure
of the progress of any nation but when
there is high Infant mortsailty, it shows
that though we made claims that we
have made progress, but really speak-
ing, we have not. And one 2f the
most potent means to lower the infant
mortality is to lower the birthrate so
that the mother’s health and the child’s
health improves. (Interruptions)

sff gww W wO@ATA . HIAATT
qEEqT gegaTE SeATA ¥ AWGT | a7
@ & | OF WY ggr 9X wfade e o
wat Iafega A€y @ 1 2V ST waAY @3
T g a Mg HIAaFT R E
el ®1 979 AT | THRT gH L&V
Y LA | gH FAATE FY AAX AL
& (sgraw) g FS TTAT ALY AR
& 1| g9 "AT AT FT T

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): There are three
ministers here. There js not the way to
run the Government.

SHRI. B. P. MANDATL.: When the de-
bate 1is going on and there is absence
of Cabinet Ministers, the House will be
reduced into a debating society. The
State Ministers are not Members of
the Cabinet and so they have not got
direct responsibility. It is most un-
fortunate. (Interruptions)

SHRI A. BALA PAJANOR (Fondi-
cherry):; The Cabinet Ministers are not
here. The hon. Member, Dr, Sushila
Nayar has made very important points.
We have been listening to her. Proba-
bly there ig no necessity for them to
listen to her on the Treasury Benches.
At least maximum  courtesy should
have been gshown to the FHouse. The
hon, Member has made a very im-
portant point and she has not been
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discussing in party lines, She has
been discussing the national questions
and many of the points raised by her
are important. Why should they have
a conference there? Actually they are
distracting us?

WY g W ®ZAT@ : guTafa
HEIRA, A4 qTF HfaAc HAT &1 g
IAFAN Iq TF W FTAAE T& I
ﬁﬂﬁ@g’\'ﬁ?ﬁ-‘rgﬁﬁaﬁfﬂﬁf
sfaaz fafa=x *1 g ax geEm
E (oo

MR. DEPUTY-SPEAKER: I have al-
ready asked the Minister of State for
Parliamentary Affairs. Please tauke your
seat now.

Y gEH IR VAW : I FTE ¥V
ara g f& "9 & 9Rw &7 9 gy &y
@r &, 79 IO I w9 F]7gr geir
SqTIH WISV &FT ITAA AT g1 awy
AT FT FIAAET T 19477 F feA go
TR FY WTH €Z § SATRT g wAT AfwT
IAHRT WAGHAAT HT AT @' ¢ | H TEHT
FITea A& FT aFa fo& 9o # g w71
FE IFTT FL |

WW A9 WY ®Td NATHG | U
/AN (=N | A@W) ;AT faw
FET AT @ 8 | -

IR WENT @ AFAIT FOIT
AT, AT 5 faaz T afay =7 *1

ol gER AT TSI : TT TH F
WE@I A am T @E |

SHRI. A. BALA PAJANOR: There is
no inspiration for us lLiecauss we are
here to contribute valuable suggestions
for the progress of the nation.

MR. DEPUTY-SPEAKER: Give them
five minuiles more. Please coatinue

your speech,
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DR. SUSHILA NAYAR: Mr. pDepuly-
Speaker, Sir, I was talking of improve-
ment of economy. There ig hwed to
further increase production and im-
prove the economy so that there can
be a rapid improvement in leve] of liv-
ing of the common man, the working
class and others in this country.

I must say a word here on the urgent
need for our industrial sector to realise
that the road to profiit lies in small
margins and big turnovers und not in
big profits and small turnover. Look
at the price of car! How it is going
up. up and up so that cars are becom-
ing impossible for an average person
to have in this country.

Sir, may 1 say that not only it is nece-
ssary that there should be large turn-
over but also that there should be

MR. DEPUTY-SPEAKER: Order.

Order, please,

DR. SUSHILA NAYAR: If the Minis-
ters are not there, let the honh'e mem-
bers do me an honour to listening to
my speech.

I feel that the only way to improve
production and economy is on the one
hand to lower the prices so as to bring
up the industrial products within the
reach of the common man and on the
other to Improve their purchasing
capacity . Unless they have the pur-
chasing capacity and lift the goods that
are produced by the. ndustry, there
is going to be a glut w.ich we are al-
ready facing in S0 many sectors—as
has been brought out by the Economic
Survey—with the result that the ero-
nomy cannot improve and the lot of
te common man cannsat improve. It
is necessary that the Govermment
should give some subsidy for home
consumption in certain sectors as they
have been doing for export but we m:ust
see to it that the economy can recover.
This can only be done by increasing
production for internal rconsumption.
Some people think it can be done by
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exports. Let there be exports by all
means but not at the cost of internal
consumplion and internal require-
ments. Here 1 would like to say that
we have decided to export 6.5 million
tonnes of sugar. Government should
See to it that the price of sugar aoes
not rise within the country as a result
of that and the consumer within the
country does not suffer. Then,

Sir, there is the problem of
growing foreign exchange in this coun-
try. It is bound to exercise infla-

tionary pressures unless something is
done about it. Now, some peolle say
that we should liberalise imports. If we
liberalise imports, Sir, it is bound to
have.... (iInterruptions) Sir,, may
I say that we have been trying hard
for five years to become self-sufficient
in this country. We have been trying
to have production for import substi-
tutes. It we liberalise these imports
as is being proposed by some people,
however, selective they are, .t is fourd
to have effect on the internal con-
sumption and self-sufficiency. It is
bound to have an adverse effect on
some of the young interpreneurs who
have taken up. some production units
on their hands, What 18 Lhe reason?
Why our Government does nct think
terms of paying off some our foreign
debts from out of the foreign exchange
that they have accumulated. T am not
an economist, but it iz a common sense
proposition that if we have foreign
exchange in excess of our needs, we
should pay off our debts and we do
not have to pay the interest. Let us
pay back to clear the debts rathern
than give import liberalisation unless
import of 3 particular item is very
necessary to increase our production
angd it is absolutely not possible for us
to produce it within the country.

Sir, may 1 say that the Industrial
Policy of the Government deserves
congratulations? The eermarking of
500 add items for the small-scale sec”
tor and the village industries is a wel-
come step and it is bound to create @
lot of potentialities for self-employ-
ment within the country. 1 would like
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to draw the .attention o! the Govern-
ment to the problems of faced by some
young entrepreneurs. We have young
engineers in small enterprises. On
the one hand, they have to strive and
struggle with new small units and get
them going on and on the other they
are expected to pay 15 per cent or 18
per cent bank interest. They are not
even able to cope with it I know cer-
tain enterprises that are bLeing run by
them, But whatever lrans have heen
given to them, they have been used
up. Now they have no capital and they
cannot get loans at 18 per cent interest
because these small units do not pro-
duce as large a quantity as they should
be in g position to make profits unless
the prices are raised so much that they
go bevond the consumers’ capacity 1o
pay. It is a serious problem and it
must be immediately attended to. One
of the most interesling things that has
come in front of us which has really
upset is that there are amendments
which have been proposed by our
friends on the Opposition.

Now, Sir, it says: the people who
were a party to glaring corruption that
wng rampant during the Emergency
are today talking of opposing prohibi-
tion on the basis that it will lead to
corruption. May I inform these
friends that liquor is one of the most
potent agents of corruption in this
country? If they have any doubts let
them go and see in the big clubs in
Delhi gnd other metropolitan towns.
big hotels and restaurants. The indus-
trial houses are keeping liaison officers
to cultivate and encourage such officiers
and such politicians who drink, to drink
and then they pay their bills. They
cultivate their friendship and get fav-
ours. There is a saying in Hindi:

veqrd ¥ DRt T@ TER g £

When you drink to gether you became
very good friends, Those genilemen
who were a party to suppression of
freedoms and civil liberties in this
country oppose prohibition on the bhasis
of freedom of individual. T am all!for
the freedom of the individual so long
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asg it does not interfere with the free-
dom of other men, But what right
has a man to drink away his wages
and make his wife and children starve?
What right has a man to drink and
drive 3 vehicle and kill people on the
road or break their bones.

Then they say that if there is prohibi-
tion, thereg will be bootlegging and then
th turn round and say prohibtion has
failed in the past and it is bound to
fail in the future. May I in all humi-
lity tell my sister Parvathi Krishran
that it is not prohibition that has failed;
it is the rulers who have failed. Pro-
hibition was never tried in all earnest-
ness. except in two States: erstwhile
Madras state and erstwhile composite
Bombay State. Unfortunately hoth were
split and a part of it remained in Ta-
mil Nadu and in Gujarat Anybody
who has eyes to see and who is impar-
tial can cee for himself how much it
has benefited the labour classes, small
men and poor people, Time does not
permit me to narrate my experiences.
T should only say that the proof of the
pudding is in the eating. There were
those who are highly opposed to prehi-
bition in Gujarat and when they cuame
to nower people forced them to adhere
to the policv of prohibition. I remem-
ber what a working woman told me.
As a child of 12 she used to see her
father drink and thev all used to starve:
then <che was married and she said:
When T was married T felt T had come
nit 0f hall: jnt~ heaven: but when my
husband started drinking my words
fell apart and I wanted to commit sui-
cide. She was carrving a child and
she Aid not want tn die then. and then
came the Prohibition. She says: I
am the hapoiest living person: mv
home is hapnv. She narrated that she
had been able to acau’re afier pro-
hibitiorn came into force many thines
Nn government can take swav nrohi-
hitinn f=a- them that jec tha reactinn af
the warkine class. . .| (Interruvntions)

If we trvy to remove prohihition v hat
would hannen? Thev would be forced
th @n  bhark to it The wamen and
children clearly said: those who have
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taken away bread from our hands by
reopening the toddy shops will not get
our votes. So it was reversed and
this strong feeling opened their eyes
and they had to restore prohibition.
There are many difficulties no doubt.
1 know there will be some illicit distil-
lation. But that is like any cother so-
cial problem which has to be dealt with
by the government machinery. The
argument that they are corrupt does
not hold water. Then they are corrubt
in everything else and all crimes have
to be wiped away f{rom the criminal
Courts. Everything should be open

- to everybody to do whatever they want,
That cannot be. 1 want to tell] my
friendg opposite.. ..

15 hrs

SHRI C. M. STEPHEN (Idukki: Tel]
your friends on the other side a!so,m-
cluding some of the Cabinet Ministers.

DR. SUSHILA NAYAR: I agree. 1
stand corrected. 1 wish to tell my
friends on both sides that the illicit
distillation is financed snd managed by
the liquor contractors and not by the
small dealers, 1f any specific proof
is needed. 1 can tell you sometime
back in Delhi there were three toddy
shops. each was given one lakh bottles
price of which was fixed at Rs. 14, =0
that f they sold every drop of liquor
given to them they could earn only Rs.
42 lakhs. What was the price in the
auction of there liquor shops—72 lakhs
We called some of the Excise Officers
of Delhi Administration and acgked
them to explain the cconomics as to
how they paid Rs. 72 lakhs when they
could earn only Rs 42 lakhs From
there somehow he escaped. Outside
he told us. “Why do vou ask these em-
barrassing questions? We know and
you know what hapoens.” It is a fact
and honest Excise Officers have fold
us that they could not disapprove illicit
distillation so far as the regular liquor
is there. They say, “If there is no Ui-
quor we know that all liquor is {llegal
and we can deal with it.” Therefor2
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the argument of illegal and illicit dis-
tillation does not hold water.

There is the argument of finances.
We  will lose revenue. This is the
most ignorant argument and it is en-
couraged and spread again Ly the li-
quor coniractors and our people with-
out knowing, keep on repeating these
arguments. I wish to tell them that it
is the Government's experts who have
brought out these figures and they soy
that for every one ruppe that comes
to Government through excise, a man
who drinks spends Rs four to five.
Supposing the Government loses one
thousand or two thousand crores of
rupeeg and the people save Rs. 10,000
crares. is it not a gain? The people wil}
spend this money on food and house
hold materials and the sales tax re-
ceipls will go up if they g0 to cinema,
the entertainment tax receipts will EO
up; if they put the money in hanks, then
their savings will go up; if they invest
in business or anything else, their tax-
able capacity will go up. Thus the Gov-
emment always gains and it rever
loses. What js the cost of drinking?
It is amazing to see how ignorant our
people are. It is stated in our own
Indian Official Reporis that for every
one rupee earned through liquor, at
least four rupees have to be spent to
put down the problems created by li-
quor. The State of California has
printed this figure that for every one
dollar that they earn. they have to
spend seven dollars to meet the situa-
tion because their socigal sccurity and
services are better than ours and so
thev have to spend more money on
that? Is it economics to earn money in
that fashion? I must say that it is
nothing but ignorance and | congratu-
late  the Government on heir de-
cision to bring about prohibition be-
cause this i{s one single step that will
go farthest in improving the lot of the
common man, the working class the
Harljans, the adhivasis and the small
farmers.

You see, what happens, You In-
crease the wages, the wages go back
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tractors. I had been to a Harijans
busti where the cobblergs earn no less
than Rs. 30 a day, but still they were in
a miserable condition. You know,
why, Because liquor shop within that
busti was selling liquor worth Rs. 5,000
everyday, How can they prosper when
they lose money like this? There are
so many examples, but I have no time.
In Delhi, for lands acquired by the
DDA, compensation was paid to many
farmers, but they just went (o big
hotels gnd squandered away the mone-
on drinks. The increase in price of farm
products is washed .way by liquor,
In Punjali with all its prosperity, the
infant mortality is so high because they
do not spend the money on their wives
and childien but on liquor.

When America did away with pro-
hibition what was the result? The per
capita consumption of gbsolute alcohol
rose three times than wha* it was when
prohibition was scrapped in 1933.
There were 10 million glcoholics in 1976
against 2.4 million in 1940, a four-
fold Wcrease. Alcoholism is public
health problem number one in America
today. There are hundreds {housandg
of mental cases as A result of that.
There is a 25 nillion annual econo-
mic drain due to alcoholirm. The loss
is colossal. Nobody is roncerned about
people in mental hopitals, about deathg
due to road accidents caused l'y alco-
holism_ about deaths due to damage 1o
the liver caused by drinking! Yet, they
oppose prohibition: Let them remove
their ignorance and they will not
attack prohibition the way they do,

Then we are told it will affect tou-
rism. The tourists do uot come here to
drink but to know oaur country. I
compliment our Prime Minister and
Foreign Minister on the excellent rela-
tions that we have established with
surrounding countries. Our fourists
trafic is bound to go up provided we
show them what we are and do not
try to ape them and please them by
providing things that we think they re-
quire.
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World peace is very dear to us. 1t
has been dear to us all along. The
way to world peace is again prohibi-
tion. It makes people have a balanced
mind, which leads to disarmament ard

development. There is a UN Confe-
rence on Disarmament. It is a very
important issue. If all the people

press for 1 per cent of the gross na-
tional product of very country to be
devoted to world development, the re-
sultj will be very good. If they ad-
vance a little bit in the direction of
disarmament, this money can lLe saved
for development, for better living
conditions and peace and prosperitly for
the family of man!

MR. DEPUTY-SPEAKER: Motion
moved:

‘“That an Address be presented to
the President in the following terms:-

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to tne President
for the Address which he has heen

pleased {o deliver to both Houses
of Parliament assembpled together
on the 20th February, 1978.”

Hon. members present in the House
who desire to move their amendments
may send slips to the Table within 15
minutes indicating the serial rumbers
of the amendments they would like to
move.

SHR1 O. V. ALAGESAN (Arkonam):
Sir. at the outset, I congratulate the
Prime Minister on having come out un-
hurt from the bomb blast in Austra-
lia. Providence has been kind to him
and saved him a second time. We are
thankful to Providence for this. The
whole country heaved a sigh of :-elief.
Not only our Prime Minister but Heads
of State and Prime WMinisters of 11
Commonwealth Countries were here.
They escaped unhurt from what would
have been the worst international tra-
nedy. '

Sir, you will excrse me, I do not
mean anything about the person of the
President or the President in the per-
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sonal sense. I have sat through in
the Central Hall listening to many a
Presidental Adldress. But 1 cannot
recall a single instance where it was
duller than and more utterly lacking in
conviction than the one we are dis-
cussing at the moment. It was aim-
less, purposeless and it betrayed utter
bankruptcy, reflecting thus the true
character of the present Government.
There is a curious sentence in this Ad-
dress. It boasts of re-establishing a
just balance between and among the
legislture, the executive, the judiciary
and the citizens. And it says: “The
process is very nearlv complete.” -This
is what the Address says. What is
this balance that this Janata Govern-
ment hags discovered and has carried
out? Let glone the balance between
the various arms of the polity inter
se and between them and the people?
I would like to ask: Is there balance
between and among the Cabinet Minis-
ters themselves? _JThe Government
speaks in as many voices as there are
Ministers. I cannot recall a single Gov-
ernrment vhere that Government was
more multi-voiced than the present
Government. At times it is difficult to
know who Jeads this Government.
whethehr it is the Prime Minister cr
whether it is the Home Minister.
Then, there is a strike in the State of
Maharashtra. The Prime Minister
roundly disapproves of this strike and
here is the Industries Minister who
supports this strike. Have you every
witnessed such a spectacle in this
country before? Then, we find the
unedifying spectacle of the Minister for
Steel trying to snatch away coal from
the hands of the Minister of Energy
and the Minister of Energyv like sn-or-
phan goes and cries before the Prime
Minister and gets some relief and con-
solation for the time reing. Have you
ever witnessed such g spetacle before?
._ %

Then I come to bankrupicy. Is there
a greater example of bankruptcy than
for the Finance Minister of this coun-
try to o before the International
Seminar of Economic Journalists, such
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an eminent body, and throwup his
hands and says “I do not understand
how investment does not pick up in
this country. I have removed all the
constraints, but 1 am not able to see
the reason why investment is not
picking up.” Can there be a grealer
bankruptey than this? It is for the
Finance Minister to analyse Lthe causes
and create conditions where invesiment
can increase. On the other hand, we
have 3 Finance Minister—and I think
the sooner this Government gets rid of
him the better it will be for this Gov-
ernment—who goes about and throws
his hands up and says: “I do not know
why investment ig not picking up.”
And then, take the Janata Partly itself.
Has it found balance among itself? Has
it adjusteqd its differences and settled
down to honest work, the serious busi-
ness of Government? Is one consti-
tuent of this conglomeration called
Janata Party satisfied with other
constituents of this Party? It is reek-
ing with differences, with accusations
and with all sorts of charges.

It is an uneasy combination of con-
venience; and it threateas to break up.
I don’t wish that it should break vp.
because if it happens, it will be a great
calamity for this country. But for
these people to talk of balance else-
where, without having any balance
within the limits of their own home, is
such a strange spectacle in this country.
It used to be sBald of Mr. Attlee's La-
bour government that it came to the
end of its tether by the middle of its
term, and ran out of all its programme
and found ltself with nothing to do for
the rest of the term. Here we find a
government which has exhausted itself
within a year and shows signs of tirc-
somenesg and boredom. If by some
quirk of fate this government ig turn-
ed out of office it seems that they will
be the most happy people They would
run home and be happy to be rid of
the bother.

I am now coming to a very gerious
question. Asg one hailing from the
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SHRI SHYAMNANDAN MISHRA
(Begusarai): You should be huppy 1o
jump in,

SHRI O.V. ALAGESAN; No jumging
in. After some time, [ will come to
defection. Then you will hear me.
On the question of language, we feel
most intensely. This is a question
which hag been settled when we wrote
down the Consiitution. It has been
settled when the Official Language Act
was passed. But what do we find?
We find adolescent thinking on the sub-
ject. I do not find any mature think-
ing, on this very sensitive question of
language. People on the other side
act like adolescents, when they jump
in their seats and shout fnr Hindi. We
have no objection to Hindi or any
other Indian language—or 10 any
language in the world. But 1n» bam-
boozle the President to speak in
Hindi; he was bamboozled so much
that he apologized and told the

gentlemen at the joint session: *I
am not in a position to lJearn Hindi
al this advanced age.” That was

what he said. Why should he be
apologetic for reading his Address in
English? This is what is what I
would like to know.

Why should we be apologetic about
speaking in English in this House? We
don't object to other hon. Members
speaking in Hindi and there are exam-
ples where hon. Members sveak in
Tamil, Telugu etc. And the language of
the President himself jg Telugu. It is
sne of the most melliluous of langu-
ages. While referring to that language,
our poet Bharatj said: “Sundara Telu-
nginil Pattisaithu”™. When Hindi and
many of the North Indian languages
had hardly been formed into languages
and had come to be written and spok-
en (Interruptions).... This is the adl-
olescent approach that I talked about.
(Interruptions). Here is a language in
which a trio of poets i.e. Telugu poets
wrote the immortal epic, Mahabarata.
It was written during the 10th or 11th
century when Hindi was not formed.
That is the language which our Presi-
dent speaks. I am not degrading let
people understand—I am not degrading
any language. Anyone who has pot
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anything to do with languages, anyone
who has anything to do with any other
language, cannot hate any language.
(Interruptions) 1 say this because we
are the people who suffered. 1 do not
want this Government to ride 1ough-
shod over the feelings of the people of
South India. That was exactly what 1
was going to say. There was a Con-
gress Government in Tamil Nadu, one

-of the best Governments in one of the

best ‘adm.inistered States, and it had
ddne, a lot for the people though it
might not have been clever in propa-
ganda. Such a Goverament came to
grief in a moment on the question of
language, on the question of Hindi. So,
I want the hon. Members on that side
to realise the seriousness of 1this ques-
tion. Certainly, if you gc slow it will
help . If you show indecent haste and
adopt coercive measures, you will
fail and destroy the fabric of Indian
uni y. In the British days, it is com-
munalism that disrupted the unity of
this country. But, in the present
imes, linguistic chauvinism, and that
too Hindi chauvinism, contains the
seeds of disruption.

Now what business bas the Central
Government to send communications in
Hindi to a State like Kerala? Who in
Kerala, the Government or the officers,
can unders'and Hindi? Yet, this Gov-
ernment sends communicaiions to them
in Hind? and I was told, I do not know
whether it is true or not, that they send
the rep'y in Malayalam {o the Central
Governme«nt. It serves them right, I
should say.

Similarty, 1 am told when a com-
munication is sent from the Centre to
Tamil Madu Government, for instance,
along v-ith the English Communication,
a trans’ation in Hindi is also attached.
Why this waste of labour? Who will
understind this? To those States
which do not know Hindi, which have
not adorted Hi:ndi as their official
language, why do you send translation
of Emglirh communications in Hindi?
Why do ou waste stationery, time and
money of the Government of India?

So, I hope that a sense of realism
will prevail in this maiter and such
adolescent things will not be repeated
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adolescent things will not be repeated
and we shall have an end 1o this
adolescent approach to this problem of
language, his very sensitive problem
of lnaguage. We respect all lan-
guages, because all languages are great
and beautiful Every languages has
got beautiful literature within it. So,
let us not quarrel over languages. Let
the HioVi-Speaking hon, Members
not say that we are not Indians, be-
cause we do not speak Hindi. We can
speak in our own langauge, but we do
not wan’' to embarrass you, we do not
want to put obstacles in the way of
the proceedings of this hon. House.
That is why I do not speak in Tamil
my friend, Shri Stephen does not speak
in Malayalam, nor my friend, Shri
Krishnappa in Kannada. So. 1 hope
a sense of realism will prevail and we
will not expose ourselves to ridicule in
this House by bringing up this question
every time, of wanting to speak in
Hindi or English. one side protesting
against the other and sn on.

Now 1 come to the very serious cues-
tion of aid to the cyclone-affected
States, especially Andhra Pradesh and
Tamil Nadu, Sir, vour constituency
was also badly affected by the cyclone.
It was an unprecedented calamity,
which had never happensd for a hun-
dred years. When such a calamily
has befallen the people of Andhra
Pradesh and Tamil Nadu, what is the
assistance that they demanded and
what did they get? Tamil Nadu de-
manded an assistance of Rs. 130 crores
and it got Rs 33 crores. 3Similarly.
Andhra Pradesh demanded a little less
than Rs. 250 crores and the generous
assistance given by the Central Finance
Minister wag Rs. 683 crores. What
about the balance? And on what
account hag this been given? it
is sald that this monev is being given
as advance plan assistance Iin terms of
the recommendations of the Sixth
Finance Commission. I had occasion
to take up this matter on the floor of
this House. T told the hon. Finance
Minister that if he gives this huge
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amount as advance, the States fuwure
development plans will be affected,
How will they find the money 1o push
through their developmental plans? I
requested the Finance NMinister that
he should not make this as part of ad-
vance plan assistance, It should pbe
under a separate plan assistance. It
should be recouped with other assis-
tance. But there has been no svlis-
factory response from the Govern-
ment on this matter. It is a very
vital matter. It has been mentioned
that it had happened two months ago
and the people are apt to forgot. But
the sufferings of the people are yel
to be over. They have not vet been re-
habilitated. So, this is a burning gues-
tion, and this is a current question.
I hope, the Finance Minister while
presenting his Budget will come out
with an assurance that this will not be
ireated as advance plan assistance but
it will he on a separate account and
will be recouped later in easy stapes.
In this respect. | would like my hon.
friends on the AIADMK side to knhow
this. I read through the Budget speech
of the Finance Minister of Tamil Nadu
Government carefully. He has mention.
ed about it but he has not placed
special emphasis upon it. I want the
Finapre Minister of Tamil Nadu to
take up the matter with the Finance
Minister here and see to it that he
gets this assistance on terms which
are favourable to Tamil Nadu. This
is all 1 want to say on this matter,

The previous speaker, Madam
Sushila Nayyar, who preceded me.
talked about the Industrial Policy of
this Government and congratulated
this Governmemt on increasing the
number of itemg from 180 to 504 under
the small scale sector. She can
derive whatever consolation gshe wants
from that fact but we have 10 examin¢
how this 180 has swelled to 504. I un-
derstand that there have been many
repetitions the same thing written
thrice over and counted among 504. For
instance there i8 an item called brushes
of all types. That was under the old
list. Under the new list, this has beeD
expanded as (1) fibre brushes (2) point
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brushes and (3) tooth brushes. Under
the old list, you have steel furniture.
Under the new list, new ilems have
been added to this—steel furniture in-
cluding steel chairs, tables, almirahs,
rakes, cabinet etlc. So, one pvint has
been made into two. Similar is the
case under various items like sanitary
fittings, rubber moulding goods glass-
ware, locks of all types. Similarviy
under various items duplication and
multipiication has been indulged in
and the figure of 180 has swelled into
504, Now, I do not know whether to
call it duplication or duplicity. How-
ever I do not deny that there are new
items. But I would like to say that
this Industrial Policy is just like old
wine in new bottle.

Coming to bottles, I was all the while
feeling guilty when the hon .Member
who proceded me pointed out to us
saying, ‘You want this ¢r that’. as if we
were drunkards. I would like to
assure you that | have never tested
drink. So also my neighbour Mr.
Stephen. Also, the hon. Member Dr.
Sushila Nayar, indulged in the myth
that ig being sought to be spread by
the Janata Government that 30 years
of Congress rule has been a waste, I
would like to know whether my hon.
friend, Mr. Ramachandran, sitting
luckily on the Treasury Benches agrees
with this view. He was a part of
us only till yesterday. Is he preparad
to do self-condemning in the manner in
which Dr. Sushila Nayar has done? She
was also a Minister in the Congress
Government. Does she condemn her-
self for what has been done in 30 years
which include the number of years she
was g Minister on the Congress side?
So, she condemns herself also. First of
all T would like to dispose of the
canard that is being sought to be
spread very assiduously by the Janata
Government in order to justify itself

President Carter came as an hon-
oured guest to our couniry. What has
he got to =sav about India? He was sav-
ing it to the Members of Parliament
and to the members of the Z3overnment
on the other side. Why 1 say is that
the Government is not the Congress
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Government. He has not said it to
please the present Government. It is
being said by the other side that 30
years of the Congress rule has ended
1In mismanagement of the economy
that no benefit has resulted from it and
so on and so forth. This canard
should be given a burial once and for
all, That is why I am saying this. I
hope it will not be repeated fsc¢m the
Government Benches hereafter,

ThiL is what President Carter said
in his momentous address to the Mem-
bers of Parliament. Let people know.
I quote:

*India is new a major industrial
power. Your economy re¢nks among
the ten largest in the world. It is
virtually self-sufficient in consumer
goods and a wide variety of iron and
steel products.

There have been notable increases
in production in nearly every impor-
fant sector of industry—increases
which reflect an economy of great
technological sophistication.

Most important though are the ad-
vances in human welfare that have
touched the lives of ordinary
Indians.

Life expectancy has irncreased by
twenty years since Independence,
The threat of major epidemics has
receded. The literacy rate has
doubled. While only a third of
Indian children went to schoo] in the
vears just after Independence nearly
90 per ceut of primary age Indian
children now receive schooling. Nine
times as many students go to uni-
versities as before.

I mention these gains hecause we
tend to overlook them in ~ur pre-
occupation with the problems that
quite properly engage most of our
attention.”

Again I would like show how this has
been reinforced by another high digni-
tary that followed President Carter, I
mean the Prime Minister of United,
Kingdom, the Rt. Hon. James Cal-
laghan This is what Mr. Callaghan
said while addressing the Members of
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Parliament wilh the Priine Minister on
the one side and the Vice-President
and the Speaker on the other side. 1
quote:

“Your economic achievements in
the past{ 30 years have been u.mpres-
sive by any standards. Your irdus-
trial production has risen by four
times and your exports by six times.
Your industrial capacity moakes you
the tenth largest industrial country
in the world.

“And despite all the developmenta)
promblems with which you have had
to wrestle food production has kept
pace with the growth of population,
and you now have 20 million tunnes
of foodgrains in reserve,

*In India you are increasing the
yield per acre; you are raising the
standards of health and of education
in the countryside.

‘“The great campaign for literacy
the network of schools anrd cclleges
that have been established through-
out the country - is truly impressive.
It is no easy task aganst a back-
ground of poverty’'

There are many more passoges; 1
do not want to weary the House by
quoling excerpts from the speeches of
these two hon. gentlemen. But this
is what they have said. And they have
not said this to please anybody, they
have not said this {o tender a certificate
to the previous Congress Government,
they have not said this to disparage the
present Government; nothing of that
sort: they spoke the truth; they said
this when they came to India and
spoke to the Members of Parliament.
So, 1 hope, the Government benches
hereafter will stop this myth of saying
that nothing has been done in the past.

I now come to the economic situa-
tion. The Presidents’ Address claims
that the rate of growth of the economy
has risen by five per cent this year us
against two per cent last year. It
also claims to have brought inflation-
arv pres<ures under check and brougbt
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down money supply substantially it
also claims that the prices now are no
higher than what they were when the
present Government took over, 1 beg
to submit that the above statement
which the President's Address cortaing
will not stand a moment's scrutiny. I
shall now quote some Agures.

Thanking May-Sepemoer, 1977, that
is, ive months, the monthly average
of index of industria] production rose
fmly by 4.7 per cent this year whereas
it rose by twelve per cent in the cor-
responding period of 1976—during the
same period. The production of steel
ingots increased by 20 per cent last
year whereag it increased only by 5.2
per cent this vear. The cement pro-
duction increased by 10.5 per cent last
vear, now it has increased only by
3.2 per cent. Similarly, production of
cotton textiles in the mill sector:; nas
been less in 1977 than in 1978. Even
in foodgrain production, what has t-een
the performance? The Address rays
that it is 118 million tonnes in 1977-78.
But this figure, I would llke to remind
von is less than what it was in 1975-
76 which was as much as 126.8 million
tonnes. Now, according to the Econo-
mic Survey, the saleable steel produc-
tion in the integrated stecel plants in-
creasd only by 1.4 per cent this year
ne against an increase of 227 per ~ent
Inst vear in 1978-77.

I am now coming to prices, It is
wrong to say that prices now are no
higher than they were when the
Janata Government took over In March
last. This is what has been given in
the Economic Survey: the wholesale
price rose by 2.3 per cent over the
year ending January 21, 1978. But
the increase in rome groups was much
larger. Foodgrains, very important.
rose by 8.6 per cent; pulses 38.4 per
cent: fruits and vegetables 244 per
cen*: eggs, ish and meat 15.5 ver cent
and condiments snd awices 283 ner
cent This is the picutre of the pricé
rise. Now If the Government wants 10
escape by saying that the prices haveé

not risen higher since they took ovel
o
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they would be like the proverbial
ostrich hiding their heads in the sand
and refusing to see the reality

Ag far as the money supply goes and
as far us containing the inflationary
trendg goes if time depo:ils in banks
are any Indication, they rose only by
18.5 pour cent in this year, 1L477-78 com-
pared to ap increase of 259 per cent
last yerar, 1976-77, the first ten months
in both these years being taken into
account. Thig is the picture that the
economic side of management of this
Government presents and if the Gov-
ernment wants to pride itself or pat it-
self on its back, then woe to themselves
and also to the country, I hope, they
would try to correct this trend and take
positive action and not indulge in a
policy of drift.

Now they have been talking about
the rolling plan. They said, they
would go back on the concept of Five
Year Plan. Now, in the Address 1
find that luckily there is no mention
af the rolling plan they speak of the
Pive Year Plan. We have vet to know
the contents of the new Five Year Plan
that they are preparing. Some ad-
vance information has been given by
the press today. I hope, the Govern-
ment will soon come before the House
and tell us what their Sixth Plan Is
going to be like.

This Address speaksg of elecoral re-
forms also, I do not understand with
what face this Government speaks of
electoral reforms. Have they brought
the much talked about Anti-Defection
Bill before this House? Whenever we
ask the Government on this question
they usually escape by saying that they
are having consultations with the Op-
position. This is nothing but a lame
excuse What has happened to this
Anti-Defection Bill? Why don’t they
bring it before the House? Do they
want all defections to take place in
Their favour before bringing forward
this Bill in the House. Already I do not
see my immediate neighbour not this
Reighbour but another neighbour he
s moved away a few yards from
me. I also find thet two of my es-
3739 1S 11
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teemed colleagues are knocking at the
door of Jaunata Party, The door
is kept ajar, it is not com-
pletely closed nor it is fully
opened. Thank to some principled
members of the Janata Party.. The
door is just ajar and these two esteem-
ed colleagues of mine are standing
outside the door and seeking entry and
knocking very vigorously but so far
nothing has been done. This ig the
state defections in our country. And,
I would tell you that the defections on
the scale these have been taking place
in India will demoraliste democracy and
demoralise public life. So, for Hea-
ven's sake, bring this Anti-Defection
Bill as early as possible do not delay
further on this matter.

The hon. previous speaker, Dr
Sushila Nayar, Said that the Forty-Se-
cond Amendment to the Constitution
should go wholesale. 1 would like to
explain “our stand with regard to the
provision relating to Emergency in the
Constitution, Who has suffered on
account of Emergency? It is the Con-
gress that has suffered on account of
the Emergency; not that we were part
in the jails but because of Emergency
the Congress rule was eclipsed in this
country. That was the beneficient
rule which wasg there for thirty years.
This was because somthing wrong was
done in the course of nineteen months
when the Emergency wss in force. So,
if anybody should fight shy of the
Emergency, it is the Cogress Party, not
the Janata Party.

In fact it was a hlessing in disguise
for the Janata Party. Otherwise,
how could these heterogenous groups
get together into one party called the
Janata Party, form the government and
run the affairs of this country? So,
emergency has been g blessing in dis-
guise to you whereas it has been an
absolute curse for us. So, if anybody
should fight shy of emergency we
should fighty shy, So we will empha-
size that the emergency provisions in
the Constitution should go flrst. What
is your gopvernment trying to do? They
want to keep intermal emergency in
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some form or the other, They say
that if there is an internal rebellion in
the country, then ‘wg would like to
bring thig emergency out {rom the bag
and have it in the country’. We say that
even under those conditions we do
not want emergency. You under-
stand why we say it? Because we
have suffered under it. We are the
real sufferers.... (Interruptions) You
please exercise your mind and
understand a little bit. Do not go by
ordinary slogans. You suffered ap-
parently under the emergency while
we really suffered under it....

AN HON. MEMBER: Due to an
error of judgment.

SHRI O. V. ALAGSAN: So, we would
like this emergency to go. as the
phrase has been used on the other
side and I would like to repeat it,
lock, stock and barrel

-

Now, with regard to the provision re-
lating to the MISA, I find jn answer
to a question that there are 263 people
kept under the MISA und 163 persons
kept under COFEPOSA. The total
comes to 426, Now, there also 1 under-
stand from a reply to this question
that most of them are foreigners. So,
it is very clear that this MISA is not
needed for Indians So, have some
measure for dealing with foreigners
alone. Do not say that we are repeal-
ing MISA with one hand and bringing
in provigsion of preventive Detention
by the other hand. Do not make MISA
EO by one door and Prevenive Deten-
tion come by the other door. That is
what we have been saying. So I am
very glad when my sister. Dr. Sushila
Nayar emphasized on this point and
said that there should be no preventive
detention law because it is a wvery
tempting thing for any government and
they succumb to this temptation I re-
member Rajajl standing here and
pleading very vigorously for preven-
tive detention. But once you have got
this thing on the statute took. then you
will not llke to give it up. It is only
a temporary law uptll now but you
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want to make it a permanent feature
of the criminal law of the land. Omnce
you put it on the statute book, then you
will be tempted to use it and you will
be tempted to use it wrongly. So, for
God's sake do not think of preventive
detention in any form. If you wand
to deal with foreign nationalg them
have a separate law for that
purpose. ...

MR. DEPUTY-SPEAKER: Mr. Ala-
gesan, at least now you must end.

SHRI O. V. ALAGESAN: Now 1
would not like to displease vou
because I have to stand before you
on future occasions also....

MR. DEPUTY-SPEAKER: You have
taken the maximum time.

SHR]I O. V. ALAGESAN: So, with
these words. I oppose the motion on the
subject.

MR. DEPUTY-SPEAKER: Hom.
Members mayv now more thelr amend-
ments. -

SHRI M. N. GOVINDAN NAIR
(Trivandrum): [ beg to move:

That at the end of the motion,
the following be added namely; —

“but regret that the Address
does not take any note of the fact
that the Government is refusing to
take initiative within its power
and competence to secure the re-
lease of Naxalites and other pol-
tical prisoners including the
under-trialg who are still in prisom
in many partg of the country.” (2).

That at the end of the motion.
the following added. namely:—

“but regret that the Address
does not take note of the fact
that the Union Government itself
is now unleashing the policy of
police attacks and police firings
as well as other repressive mes-

sures such as ban on strikes, im-
position of the prohibitory orders
against working class and ‘P
democratic mass agitation by

working people”™ (8)
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That at the end of the motion,

the following be added, namely:—

“but regret that the Address
fails to note that some of the poli-
cies of the Government especially
in relation to the big business are
encouraging the latter to lunch
offensives including physical at-
tacka against the workers by using
the so called “security force” of
the employers with the police
often conniving at such crimesy”
14).

‘That at the end of the motionm,

the following be added, namely:—

“but regret that the Address
does not see that the laws relating
to closure, retrenchment and lay-
off are not being observed by the
employers, the authorities jn many
places conniving at such plain {l-
legality.” (5).

That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not gshow sufficient concern
about the attacks on the Harijans,
agricultural workers and other
weaker sections of the village
community, which are continuing
in many parts of the country bu'
are being deliberately underplay-
ed by the Government numerical-
ly to explain away its derelict at-
titude and its failure to discharge
its responsibility on this gcore”
18).

That at the end of the moyion,

the following be added, namely:—

‘“but regret that the Addreas
does not promise immediate effec-
tive measures which the Govera-
ment is going to take for the im-
plementation of the recommenda-
tions of the numerous commis-
sions which have gone into the
atrocities and social oppression
perpetrated against the Harijanas
and Adivasis, and whose reports
are nlready pending before the
government for necessary action.”

). ’ MRS
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That at the end of the motioa,

the following be added, namely:—-

‘“but regret that the Address
does not take note that the prob-
lem faced by the Harijans and
other members of the Scheduled
Castes as well as Adivasis are
such which cannot be solved
without radical agrarian reforms

d other effective measures of
tontrolling the privileged sectionsa
of the rural rich such as the land-
lords and other exploiting class-
es.” (8).

That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not take note of the fact that
upto now no effective measure
at the higher levels in the States
and at the Centre has yet been
taken to set up appropriate ma-
chineries to deal with the cases aof
atrocities and social oppression
against the Harijans, Adivasis and
other backward gections of the
society.” (9).

That at the end of the motion,

the fYollowing be added. namely:—

“but regret that the Address
does not mention the need to stop
the attempt by the Government
to discourage if not sabotage the
expansion of the public s=ector
which is essential for the develop-
ment of a modern self-reliant in-
dustrial economy in the name of
encouraging cottage and small
scale jndustries, which in effect.
would not mean any significart
advance on their part but would
only encourage the big business in
the private sector tp enter the
new flelds or otherwise strengthea
their control and grip in our eco-
nomy.” (10).

That at the end of the motion,

the following be added, namely:—

‘but regret that the Address
does net feel express surprise that
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even the minimum agricultural (Gandhinagar): 1 beg to move:

wages are not peing paid 'n &

number of States™ (11). That at the end of the motion,

the following be added, namely:—

. -
. ""but regret that the Address
does not mention some concrete,

'I‘h.n at the end of the_ motion,
the following be added namely:—

r‘

“but regret that the Address
does ,not show any wnccrn about
the pmnounced and growml anti-
working class posture in the la-
bour, policy of the = Government
nor does it give my assurance
that such policy which {s contrary
to democracy would never be per-
mitted ™ (12)

That at the end of the jipotien,

the foliowing be added, namely:—

“but rerret ,that the Address
dounotulcenmohhehet that
the Central Goverqm-nt s811 re-
fuse to recomi..e the “Whh
freedom. the Moplah Rebellion of
1921, the 'Punn:p,n Vlynhr strug-
gla and the Telengana uptur[e as
freedom struggle while many who
were arrested during the recent
Emergency are being provided
with pensions.”™ (13),

That at the end of the motion,

the following be added, namely:—

“but regret that the Addeas
does not take note of the bitter
and costly experience of the prohi-
bition in the past resulting in
corruption, boot-legging, total fai-
lure of the policy itself and heavy
losg of several hundred crores of
rupees to the exchequer.” (14)

That at the end of the motion,

the following be added namely:—

“but regret that the Address
elearly ignores the very legiti-
mate demand of the people for
the nationalisation of the jute,
textile, sugar as well as foreign
grug industries in our eountry
which is long over due.” (18),

effective and significant measures
by which the Government wishes
(a) to curb rising prices and infla-
tionary trends in the , economy,
(b) to ensure unmistakably the
conditionsg of law and order and
democratic and civil discipline in
the nation, and (c) to give to the
citizens—particularly to the eco-
aomically, weaker sectiong, of the
mmmumty including. !-hnjans and
Girijans—a reasonably good guu-
rantee about the steadily improv-
ing and increasing weltare activi-
ties in our Democratic Republicy”
(19).

. That at the end of the motion,

the following be added, namely:—

“but regret that bemoans the
absence in the Address of the as-
surance by the Government that
the Constitution (Forty-second
Amendment) Act, obnoxious and
perverted and harmful as it is to
normal constitutional Government
and democratic function, would
be removed lock, stock and barrel”
(20).

That at the end of the motion,

the following be added, namely:—

“but regret the failure to men-
tion in the Address the Govern-
ment's intention of the total re-
peal of the Maintenance of Inter-
nal Security Act from the Statute
Book.” (21)

A

That at the end of the mation,

the falbwinl be added, namely:—

.

2

“but mgret that the Address

does not inclyde the promise that

the Government would annu] the

peroyision of penmsion o former
Members of Parliament.” (22).
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That at the end of the motion,
the following be added, namely:—
e

“but regret that there is no
mention in the Address as to
when the various investigating
Commissions, like the Shah Com-
mission, would conclude their po-
ceedings and submit their findings
s0 a8 to enable the Governmcunt
to punish—as per laws and rules
—those found guilty of a variety
of excesses during the dark Jdays
of the June, 1975—March 18/7
‘Internal Emergency' Yo (23).

That at the end of the motion,

the following be added, namely:—

“but regret that the Address
is almost silent on the need amnd
nature of educational changes for
the building up of a truly literate,
well educated and enlightened
cn,izenry for the health and pro-
gress of the Indian polity ™ (24).

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to give any indication of the
Government's determination to
evolve and implement a proper,
phased and balanced programn:e
of employment to lakhs of young
men and women, including ihe
educated unemployed.” (25).

That at the end of the motion,
the following be added, namely:~-

‘“but there is no mention in the
Address of the Government’s pro-
posal for the lowering of voling
rights from the gge of 21 to that
of 18 (26).

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not point out precisely the
dangers of all kinds of fascist, ~ec-
tarian and dictatorial trends
which still manifest themsel-
ves and menace the political and
national scene, and which must
therefore be severely and speedily
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dealt with by appropriate govera-
mental action.” (27).

That at the end of the motion,

the following be added, namely:—

“but regret the absence in the
Addresg of a proper emphasis Om
the urgent need for a genuine and
qualitative change in the style and
functioning of the Government at

\ all levels and in various spheves.”
' (28) t

SHRI P. K- DEO (Kalahandi): I
beg to move:

That at the end of the motionm,

the following be added, namely:—

“but regret that no mention has
been made in the Address about
the need for registration of poli-
tical parties under the Societies
Registration Act, 1860 and publi-

cation of their annual accounts
audited by a Chartered account-
ant.” (53).

That at the end of the motiom,

the following be added, namely:—

“but regret that no mention has
been made in the Address of the
need to remove the various re-
gional imbalances so far as deve-
lopment is concerned during the
Sixth Five Year Plan.” (54).

That at the end of the motion,

the following be added, namely:—

“but regret that no mention haas
been made in the Address about
the time limit of the submissiom
of reports of the various Commis-
sions constituted to enquire into
the excesses of the Emergency and
the allegations ggainst certain in-
dividuals.” (55).

That at the end of the motiom,

the following be added, namely:—

“but regret that no mention has
been made in the Address of the
need to locate industries in public

¢ sector in backward aread of lhe

“country.” (56). [
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That at the end of the meotion,
the following be added, namely:—

“but while appreciating the pro-
hibition policy of the Govern-
ment, regret that no mention has
been made in the Address about
the insincerity of certain State
Governments in implementing the
Centre's policy.” (57).

That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Address about
the involvement of big powers in
creating trouble in the ‘Horn of
Africa’ thereby intensitying the
already existing world tension”™
(58).

SHRI R VENKATARAMAN (Mad-
ras South): [ beg to move:

That at the end of the motion,
the following be added namely:—
“but regret that no mention has
been made in the Addresa
about the review of the Centre-
State relationship and decentrali-
sation of powers™ (124).

SHRI K. GOPAL (Karur): | beg to
Ve
That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to mention the need for——

(a) curbing inflationary trend
in the economy and bringing
down prices.

(b) tackling the problem of
unemployment in any concrete
manner.

(c) bringing about z suitable
climate of industrial relationship
with a view to promoting pro-
duction and growth.” (143).

That at the end of the motion,
the following be added, namely:—

“but regret that no mention has
been made in the Addresg about
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the alarming deterioration in the
law and order situation in the
country and the steps that are be-
ing taken to meet the situation.”
(144).

That at the end of the motion,
the following be added, namely:—

‘“but regret that the Addrcas
fails to make any mention of the
communal riots in different parts
of the country which have resulted
in serious Joss of life, limb and
property of the minorities.” (143).

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
contrary to Government’'s earlier
assurances gnd seeks to endorse
the perpetuation of MISA through
back door by making preventive
detention a part and parcel of Cr.
P.C.” (1486).

That at the end of the motion,
the following be added, namely: —

“but regret that the Address
does not make any mention of
the suppression of and use of
force against peaceful agitations
of teachers for their democratic
rights in different parts of the
country.” (147),

That at the end of the motion,
the following be added, namely:—

“but regret that no mention
has been made in the Address of
the wide misuse of puwer by
the Government to suppress the
rightful activities of political op-

ponents.” (148),

That at the end of the motion,
the Yollowing be added. namely:—

‘“but regret that the Address
fails to take note of serious and
extensive industrial] unrest re-
sulting in loss of production and
violent attack on the working class
and suppression of their demo-
cratic rights.” (148).

33z .
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That at the end of the motion,

That at the end of the motion.
the following be added, namely:—

the following be added, namely:—

‘“but regret that no mention has
been made in the Address of the
anarchic conditions prevailing in
a number of Universities and
ruthless suppression of the stu-
dents and use of force against
them causing gerious disruption of
academ.ic life in wvarious institu-
tions in different parts of the
country.” (150)

That at the end of the motion.
the following be added, namely:—

“but regret that the Addresa
does not make any mention what-
soever of the Joss resulting from
the closure, retrenchment and
lay-off resorted to by the em-
ployers in collusion with the
authorities.” (151)

That at the end of the motion,
the following be added, namely: —

‘“but regret to note that the
Address does not show any con-
cern for the disturbing dilution in
the Government's approach to:—

(a) planned economic growth.

(b) the principle of self-reli-
ance and indigenisation of in-
dustrial pelicy.

(¢) incursion of multina-
national companies in the na-
tional economy.” (152)

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not take note of the fact that
Hindi is being unilaterally, un-
imaginatively wund compulsorily
imposed on non-Hindi speaking

“but regret that the Address
does not spell out in concrets
terms the much promised and
publicised educational reforms.”

(154)

That at the end of the motion

the following be added, namely: —

|
: “but regret that the Address
does not take note of the serious
dilution that has been taking
place in the field of Science &nd
Technology undermining ac-
cent on self-reliance, especially
in the nuclear technology.” (155).

That at the end of the motion,

the following be added, namely:—-

“but regret that the Address
does not make any mention of the
Ganga-Cavery link canal which
will bring about a revolution in
the agricultural economy of the
country.” (156)

That at the end of the motion,

the following be added, namely:—

“but regret that the Address
fails to take note of the fact that
Central Government’s assistance
to the States of Andhra Pradesh,
Tamil Nadu and Kerala affected
by unprecedented cyclones and
tida] waves and floods has neither
been adequate nor is accompanied
by an assurance that it will not
be allowed to come in the way of
future development plans of the
States concerned.” (157)

SHRI ABDUL AHAD VA.KIL

States and public in total disre-
(Baramulla): I beg to move:

gard of their cultural traditions
and sentiments, throwing to the
winds earlier assurances of the

Government that All Indian lan- ~_  That at the end of the motion,
guages will be given equal treat. the following added, namely:

ment and English will continue “but regret that the Address
does not mention the review of

Centre-State relationa with a
view to decentralise power.” (180)

as official language as long as
non-Hindi speaking people wam
to continue it." (158)

~
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That at the end of the motion,
the following be added., namely:—

336

That at the end of the motion,
the following be added, namely:-

“but Addresa

‘“but regret that the Address
does not mention the recent com-
munal riots in different parts of
the country in which property
worth croregs of rupeeg belonging
to minorities was destroyed and
human lives lost gnd in future
measures to be taken by the Gov-
ernment to curb recurrénce of
such riots, rehabilitation of confi-
dence among minorities, religicug,
linguistic or weaker sections of
the country.” (161)

That at the end of the motion,

the following be added, namely:—

“but regret thay the Address
does not mention about the mea-
sures to be taken by the Govern-
ment to meet the challenge posed
by educated and uneducated un-
employed in the country.” (162)

That at the end of the motion,

the following be added, namely:—

“but regret that there i8 no
mention in the Address that Urdu
language wiil be given the stalus
of second official language in the
Northern States.' (163)

That at the end of the motion,

the following be added, namely:—

‘but regret that the Address
does not assure that recruitment
in all Government Department of
religious minorities, linguistic mi-

regret that the
does not g:ve assurance of the
steps to e iminate corruption at
all levels and discourage political
opportunism by passing of legis-
lations like Lokpal and anti-de-
fection.”” (166)

SHRI A. V. P. ASAITHAMBI (Ma-

dras North)-

I beg to move:
That at the end of the motioa,

the following be added, namely:—

the

“but regret that there is no
mention in the Address that
Hindi will not be imposed on the
non-Hindi speaking States and
that English will continue as am
official language as long as the
non-Hindi speaking people desire
its continuance.” (214)

That at the end of the motiom,
following be added, namely: —

“but regret that the Address
does not refer to the plight of the
people of Indian origin in Sri
Lanka who came to their mother-
land as refugees and the measures
taken for their rehabilitation.”
(215)

That at the end of the motion,

the following be added, namely:—

“but regret that the Addresa
does not take note of the demands
made by the Chief Ministers and
leaders of political parties of se-
veral States for the grant of more
autonomy to States and does not

norities. and weaker backward indicate Government's reactios
sectiong in the country would be thereto.” (216)
done on priority basis.” (164)

SHRI GIRIDHAR GOMANGO

That at the end of the motion,
the following be added, namely: —

“but regret that the Address
fails to enlist steps to be taken
by the Government for improving
relativns with neighbouring coun-
tries partirularly within countries
in the sub-continent’' ¢166).

(Koraput): 1 beg to move:

That at the end of the meotion,

the following be added, namely:—

“but regret that no mention haf
been made in the Address abou!
the sub-plan for the tiribal area’f
of the country which has been
adopted by the States and Cen-
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tre to formulate the sacheme by
earmarking allocation from diff-
erent developmental depart-
ments of State plan alloecations
and Central Muinistries from their
annual plan allocations for the
economijc upliftment of tribals and
development of tribal areas in
annual plans and in Sixth Five
Year Plan. (217).

That at the end of the moiion,

the following be added, namely:—

“but regret that no mention has
been made in the Address re.
garding the policies related to
the tribal people such as (a) For-
est Policy; (b) Excise Policy; (c)
Personnel Policy; (d) Educational
Policy; and (e) Economic Policy,
80 as to bring their scheme in
the main stream of national! poli-
cy and plan.” (218)

That at the end of the motion

the following be added, namely:—

“but regret that no mention has
been made in the Address re-
garding distribution of ceiling sur-
plug lands to the tribals, alienation
of tribal lands, distribution of
‘Government waste lands, rehabi-
litation of tribals who have been
deprived of their lands due to
big irrigation projects and plans.
improvement of land provided
to the tribals for production by
providing irrigation, inputs, in-
vestment facility and involvement
of the tribal peasants for agricul-
tural production.” (219)

That at the end of the motion,

the following be added, namely:—

“but regret that no mention has
been made in the Address re-
garding the strengthening and
reforming of the administrative
machinery in the Scheduled greas
of the country.” (220).

That at the end of the motion,

the following be added, namely:—

‘“but regret that no mention has
been made in the Address about
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the policies and guidelines by the
Government of India with regard
to_tribal and backward areas im
the current financial year and
Sixth Five Year Plan to develop
these areas, to eradicate regional
imbalance by raising the irriga-
tion, communication, education al-
locations.” (221)

That at the end of the motioa,

?thL- following be added, namely:—

“but regret that no mention has
been made in the Address of
the need for change of the finan-
cial yvear from: 31st March to 15th
June according to the climatie
condition in the rural areas.” (222)

That at the end of the motion,

the following be added. namely:—

*but regret that no mention has
been made in the Address to
check all ferms of exploitatiom
of tribals which is still existing im
direct and indirect manner im
tribal areas.” (223)

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar
beg to move:

Islands): X

That at the end of the motion,

the following be added, namely:—

‘“but regret thagt no mention has
been made ijn the Address about
the preference for the industrial
development of the backward and
isolated districts in the country.”
(224)

That at the end of the motion,

the following be added, namely:—

‘but regret that no mention has
been made in the Address about
the sad plight of life led by the
people of Andaman & Nicobar
Islands due to high cost of living
unconcerned administrative sys-
tem, sudden increase of passenger
and cargo fare and freight to the
tune of 25 per cent inadequate
and most hopeless mainland An-
daman and Inter island shipping
service-and lack of proper plan-
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ning for the development of the
far-flung Union territory.” (225).

That at the end of the motion, the

following be added, namely:—

“but regret that no mention in
the Address has been made for
providing popular adm:nstrative
set up for the Union Territories in
the light of demoecratic norms and
policy of decentralisation.™ (226).

That at the end <of the mopon,

the following be added, namely.—

S
beg

“but regret that no mention has
been made in the Address about
the need for accelerated develop-
ment and provision of incentives
%o the backward territories.”

(227).

HRI C. M. STEPHEN (Idukki): I
to move:

That at the end of the motion,

the following be added, namely: —

*but regret that words and
phrases of threat have been usea
against people’s movementa pres-
sing for redressal grievances”
(230).

That at the end of the motion,

the following be added, namely:.—

*but regret that the speech has
presented a picture of a year of
tota] bankruptcy of action in the
matter of nieeting the gocio-eco-
nomic problems of the people”
(231).

‘That at the end of the motion,

the following be added. namely:—

*“but regret that in the matter
©of the failure of the Government
in the matter of law and order
problem, family planning ete. the
President has sought to ind an
alibd in the emergency.” (232)

That at the end of the motion,

the following be added, namely:—

“but regret that no serioug view
has been taken of the atrocious
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suppression of and alltacks on the
Harijans and other weaker sec-
tions.”" (233)

That at the end of the motion,

the following be added., namely:—

“but regret that the Addreass
acknowledges, contrary to the fac-
tual position, that the Comimis-
sions of enquiry ‘are engaged in
the onerous tasks' assigned to
them.” (378)

That at the end of the motion,

the following be added, namely:—

“but regret that the Address has
failed to announce the windinz up
of the Shah Commission.” (379)

That at the end of the motions,

the following be added, namely:—

“but regret that the Address has
not referred to the omission to
make available Radio and Televi-
sion for election broadcasts for
the current Assembly elections in
discriminatory contrast to State
Assembly elections in June 1877.”
(380)

That at the end of the motion,

the following be added, namely:—

“*but regret that no mention has
been made about the farcical dig-
ging out of the time capsule. the
omission of the Government to
make its contents available to
Parliament and the om.lission of
admission that the loudly trum-
peted attacks against the capsule
were borne out to be baseless and
unjustified.” (381) }

That at the end of the motion,

the following be added, namely:—

“but regret that no mention was
made about the imposition of the
President's rule in Karnataka on
the eve of the meeting of the
Assembly and about the conduct
of the State Government in mak-
ing gnnouncement when the eléc-
tion was on in disparagement of
certain candidates’ (301).
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SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 beg to move:

That at the end of the motion,
the following be added, namely:—

‘but regret that in the Address
there is no mention about the
need for a fresh look to the deve-
lopment of Sundarban areas in
West Bengal.” (277).

That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the
need for providing unemploy-
ment allowance to the educated
unemployed.” (278).

That gt the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the
need for providing work or food
to the agricultural workers in the
rural areas.” (279).

That gt the end of the motion,
the following be added, namely:—

“but regret that in the Address
tl:nere is no mention about any ra-
dical land reform measures.” (280)

That gt the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the
severe attacks on Harijan agricul-
tura] labourers and tribals in the
countryside and the failure of the
Administration to book the cul-
prits and prevent sguch atrocities.”
(281).

That gt the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the need
for supply of essential commodi-
ties to people through opening up
of fair price shops through out
the country.” (282). )

That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
there is no mention about the
failure of the Government to give
timely warning and protection to
the people of coastal areas irom
sea fury and cyclonic storms.”
(283).

THat at the end of the motion, the

following be added, namely: _

“but regret that in the Address
there is no mention about the
failure of the Government lo give
a fresh look against sea erosion
which is affecting more and more
the main land in West Benga! and
southern parts of the country.”
(284).

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention about the
need to call a National Conven-
tion on ‘Centre-State Relations’
and powers.” (285).

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention about the
soaring prices of the essential
commodities which are affecting
the poor people in the country.”
(288).

That gt the end of the motion,

the following be added, namely: —

“but regret that in the Address
there is no mention about the eco-
nomic development of backward
States like Assam, Tripura; Orissa
and Madhya Pradesh.” (287).

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention about the
need for development of tourism
in Jammu and Kashmir and Tri-
pura.” (288).
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there iz no mention about the need
for communication develapment
of Tripura.' (289),

That at the end of the motion  the
following be added, namely:—

‘“but regret that in the Address
there is no mention about the need
to eradicate casteism from India.”
(290).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention about the need
for quick development of Haldia
Port.” (281)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
h:il.s to mention about the revival
of Calcutta Port.” (292),

That at the end of the motion  the
following be added. namely:—

“but regret that the Address
fails to mention about the damage
caused to the Calcutta Port due
to non-availability of 40 thousand
cusec of water needed for the
navigability in Hooghlv river.”
(293).

That at the end of the motion, the
-following be added, namely:—

“but regret that the Address
fails to mention about the failure
of the Central Government to ren-
.der immdiate assistance to the
West Bengal State Government to
improve the severe power crisis”
(294).

That at the end of the motion, the
l'ollow_ing be added, namely:—

?: “but regret that there is no
- .mention in the Address about the
«-declaration of “May Day” as a
 natiomal holiday.” (285).
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PROF, SHIBBAN LAIL SAKSENA

(Maharajganj): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is ne
mention in the Address of the ca-
tastrophe that has overtaken the
cane growers in U.P. Bihar and
in fact all over the country owing
to the bumper cane crop and ca-
tastrophic fall in the value of
sugar owing to which sugar Tae-
tories which started quite late will
be unable to crush all available
sugarcane ang Khandsarie.” (303),

That at the end of motion, the
following be added, namely:—

“but regret that no mention has
has been made in the Address that
the Central Government has not
issued any directions to State
Governments to remove all res.
trictions on number of admissions
to B.Ed. classes in existing B.Ed4.
training colleges and allow other
degree colleges to start B.Ed.
training colleges, L.T. training
colleges and B.T.C. training col-
leges and permit priv¥te 1nstitu-
tions to star{ new degree cclleges
with affiliation to teach B.Ed.
L.T., B.T.C. classes in them.” (304).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
doeg not mention the measures
that must be adopted to combat
famine conditions prevailing in the
Gorakhpur Division particularly
in Dharwa and Maharajganj dis-
tricts of Gorakhpur where a ter-
rible drought has destroyed all
crops.” (305).

SHRI RAMACHANDRA RATH

(Aska): 1 beg tp miove:

That at the end of the motion, the
following be added namely:—

“but regret that there is, ne®
mention in the Address of an¥
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positive measures for creating
,avenues for new jobs by stepping
up industria] production, curbing
industria] unrest setting up new
industries, starting rural based
igro-in‘dustries for the benefits of
the ynemployed in the rural areas
imparting vocntwnal and Job—
orienteq trllmng in the educatu:m—
a] institutions for self-employment
and such other methods to solve
the problem of wunemployment.”
(368).

, That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of any
positive, deflnite and effective
measures to curb the price rise
and artificial scarcity of essentidl
commodities created by unscru-
pulous businessmen which hits
hard the common man particulary
the poor and the middle classy’
(367).

That at the end of the motion, the

following be added. namely:—

“but regret that there i= no
mention in the Address to improve
the standard in our educational
institutions through educational
reformsg by introducing modern
techniques eradicating administra-
tive inefficiency, improving the
quality of teaching and research
through making available ade-
quate library, laboratory [facili-
ties, awarding more freeships,
schoYarships to the needv and de-
serving students, organising study
tourg and also improving the qua-
lity of teachers by organising
summer teacher training progra-
mmes and seminarg in the advanc-
ed fields.” (368).

That at the end of the motion, the

. following be added, namely:—

“but regret that there iz no
mention in the Address of any
positive steps to curb the fast de-
teriorating law and order situation
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in the country resulting in, mass
murders of Harijans  industrial
workers, innocent men and women
and alarming rise in crime rate.”
(369).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no.
mention in the Address of any po-
lltl\Je policy or programme to-
wards inmproving the living con-
ditions of Harijans and Adivasis
who constitute a large bulk of thé
population of the country ang to
protect their life and property
from the atrocities of the caste
Hindug which has risen in great
proportions in the recent times.”™
(370).

That at the end of the motion, the

following be added, namely:—

“but regret that there js no
mention in the Address of any
measures to control the growing
inefAiciency, corruption and nepo-
tism in the bureaucray which is
growing stronger day by day de-
terrent to the interest and well be-
ing of the country.” (371).

MR. DEPUTY-SPEAKER: Now the
amendments are also
House.

befnre the

st WYo Wowy : (AT YA): IA0-

s WY, Trezafa o & wfa ot awa-
AT FT TETT T g1 &, F IA %
g FTaT §

15.49 hrs,

[MR. SpEAKER in the Chairl
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§ Igx A Ay KT qfEmAe
s wree fsar W7 wware WY
qifegrie ) grAfeTa omd & O
awar ¥ gaa yAar gt ¥ afagey
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Toq 9T Wr g WS 9TH, At
faamf o= SAEww Fea & fow=sr fF
W WEFIT §, T¥ HI@T X @Y
A2, AT T F1 TRHE IET A
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F1Ar  =rfgg, I8 f5 adq ¥ gqfew
FE! 1 FVT IURT § AWGT ST AFAT
arfgr 1 JfsT qarad frarstar
Fear ¥ gfer® *Y agwaret ¥ M= ==,
fem ofcfeafa &% gar gar ag & sgar
T aTgar | agl ©F  wmATEfAE
aThd & w10 Ifwa 7 fzwid fears
s ¥ FTAM F I I fwar
za  qT gfew & wisT =« faaw s,
16 wresy w1y 0 Ay gfae e
g qAF IATA TF T/ AVAT I4AT AT
g1 ¥U gara g f& wla srs0a
F¥ ¥ foq gfew Tz 7 a1 @<
TAT FT TAW FL | A WA AY AQ
@A & AE &, TA AT FY Ara JA
wrz T fasevda & gfaa w19+
wrasT qar 2faw zEr =rfagm g

Heqy HEIEA, 314 I7IS FAET
F40A FT ara 7 g+ Afwa g7
aF g fFIAH dv73 AT F fag
1 grar arfee, gfaat & fqa At rar
aifgq agafi & wr . i F
fae  wgremT wdY Y A7 gane fFar
g1, TTo ATMGAT A WI AT FT IH
feemar 4qr ...

MR. SPEAKER: Please try to con-
clude. You have already taken twenty

minutes.

Y @Yo 4o Mo : T, 717 foaz
¥ AETA FT AT | AT FgAT  fw
dF9S FT99 * fag A FFIFT TS
FTAT ATET | BMo HIEAT A Far 971
fergeama & T T A/ &, uF Arfa
FIT H T AU & MY A AT
gty wnfaai §, AT o wozdwadss
g wfr o ITHY FEIS X A= I
g g1 SI% fag T gm oM
Eip
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AYAAT FIEaT AT e A%
F stfgfawe & a13 % *a7, 9} Tgwf
St T WY w8971 ¢ fF T o ¥ "a-
frgg @t 3 1 =JTT AW a1 4T
g WY, 3 FL 7 7Y FL | gEfaQ
o F14 faa=r =2 g FE@T IR |
AT a1 Feqr & & gEEr =T g
q FIAT qrfgq I AT HIS ¥ |
AEAATT HIEGT 7 SET HS aw ¥
gawr foar fs g3 @= 9rA & fao
O AT &1 87 FE@E FI9- §
gg 3% A & 1 HAH F AMT @A
AET @A G | "9 AS g 5 5
® I IFT AT AT 47 | T FHIAAT
g | T ¥ W T 97 T Fid
9 w3 F fog, gwA ®IET H W@ T
afsqd wa agi feaga=efza awwme =T
AT IFX ARIA FT JA a3 T fzav
zafaqg «1§ g% g & & afefaa
F1 A IFH A FI | IAF AT
9 HEA W ATT #L 1 °09ST g
o m@ig1 4fF {ga 2 a5 Kar @
a1 & fau, g=ifs x@ aga ad
w1 o, AfFT F3 gfF w9 7 g av
f # @17 fase ¥ godT ard guTeT F7
gm  zufac & syEe "HOFr arq w
AFA U HWIAT qIq FAIA  FAT

g !

SHRI C. M. STEPHEN  (Idukki) :
Mr. Speaker, Sir, I rise to oppose this
Motion. Occasions come rareiy and
far between as far as I could recollect
when one could oppose the Motion
with as free a conscience as with res-
pect to the Motion now before the
House. As was mentioned by my
friend, Mr. Alagesan, sitting through
the President’'s Addresg in the Central
Hall I lost myself in a bewilderment
as to what exactly was being done
here. I was reminded of a passage in
the Merchant of Venice which says:
“Gratiano speaks_ an_infinite deal of
nothing, more than any man in all
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Venice. His reasons are as two grains
of wheat hid in two bushels of chaff".
I searched through the chaff as best
as I could, but I have not yet dis-
covered even the two grains of wheat.

Sir, the President's Address has got
to cover three aspects. One is that it
must give us a truthful review and
faithful review of the year that has
passed and correct appraisal of the
situation that is current and must tell
us what it proposes to do for the legis-
lative claim, economic claim and na-
tional claim for the year that is ahead.
Examining this Address from these
three angles, I should confess to a feel-
ing of utter disappointment and frust-
ration because as far as the review
of the past is concerned, it is a sup-
pressio veri suggestio falsi with res-
pect to many aspects. With respect to
evaluation of current evenis, you do
not get much in this Address at all.
As far as the future is concerned, if
only one reads between the lines the
picture that is unfolding will be dis-
turbing in the most as far as the
masses of the people are concerned.
I would just briefly take one by one a
few items and will finish within the
time aMotted tc me. I would just take
up the first point. Here it is stated
like this. *“Due to proper management
of the economy in the past year, it is
today well placed for making a rapid
advance in the coming year.” I could
not think.of a more untrue statement,
if I may be permitted to say so. You
look at the growth rate. I do not
guote any other at the moment rather
than the economic survey itself. The
claim is that in the rate of growth we
have made a considerable improvement.
But the Economic Survey tells us a

different story altogether. This is what -

they say. The gross rate of national
product in the current year is expecled
to be about 5 per cent. It is less than
the growth rate of 8.5 per cent reached
in 1975-76 and then the annual average
growth rate for the four years, that is,
upto 1977-78, works out to 3.9 per cent.
This covers the period the Congress
regime was also in power. 8.5 per,
cent was the growth rate at that time.
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5 per cent is the growth rate today
and you say you are making a very
signal progress. I am sorry that the
Cabinet made the President address
the Members of Parliament in terms
which do not conform to the factual
situation and to the truth.

The Economic Survey says that in-
dustrial production increased by 10.4
per cent in 1976-77.... It says further
that in:cohtrast to the trend in 1976-77
industrial production in 1977-78 is
likely to register a growth of 5—6
per cent. 1976-77 was the period when
the Congress Government was in power
and 10.4 per cent was the industrial
growth and today it is about 5—6 per
cent. Then, come to money supply
which will control the price situa-
tion in the country. It says that in
1977-78 the increase in money supply
had been of the order of 8.7 per cent.
The important factor is that the con-
tribution of the budgetary operations
of the Government to the increase in
money suppiy has shown a sharp rise
this year as compared to the same
period last year. Time deposits do
exercise a contracting influence; the
rate of growth of time deposits had
been lower. Money supply has shot
up considerably. The disturbing factor
is that it is the result of budgetary
operations of the government. Formerly
money supply increased not because
of the budgetary operations but be-
cause of the foreign exchange remit-
tances which came in a large measure.
The rate of growth of time deposit
had been lower. That shows that we
are in for greater trouble and infla-
tionary spiral is round the corner.

Now look at the export position. The
Economic Survey says that the ex-
port growth has deceleraled to about
9 per cent from 27 per cent in 1976-77.
Many of the items which showed buoy-
ancy in the previous years such as
sugar, leather, and leather manufac-
tures, iron and steel, cotton apparel,
fish and fish preparations have shown
smaller growth during the year due
to a variety of reasons. Production

in important industries like electricity
-
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generation, coal, steel, cement, com.-
mercial vehicles, etc. have shown a de-
celerating rate of growth. That is the
picture before us.

sl FER w ®GA@ : (IvAT) ¢
wegd WA, T WINO IAS 9T &V
W 8 ar usgafa & wfewme g ?

SHRI C. M. STEPHEN: This is the
‘proper’ management of the economy in
the past year which the President has
placed before us. I am saying that
this is not proper management of the
economy.

The Survey ends: “To sum up, while
there is sufficient cause for satisfac-
tion in the performance of the economy
in the current year, the shortfalls in
the production of commodities like
edible oils, pulses and cotton, the low
rate of increase in industrial produc-
tion, the increased liquidity in the
economy, the sluggishness in indus-
trial investment and the accumulation
of reserves are matters for concern.”
This is what the Janata Party has
achieved in the course of one year.
From the big industrial buoyancy and
growth, this is what they have brought
us to.

Now looking to the future what is
the position? The President says in
his address that they are impatient of
the controls and that they want to lift
all the controls. He says: A Committee
has been constituted to study compre-
hensively the entire systems of con-
trols and make recommendations to
reduce and streamline them. Well the
Janata Party is free to take its own
line. But may I submit, Sir, in the
economy of our country—a develop-
ing country that ours is—with all
sorts of strangleholds coming in, mul-
tinationals operating, big money ope-
rating and money concentrating in
certain areas, control is an abso-
Jlute desideratum to a certain extent.
Janata Party is acting upto its article
of faith. I would rather say that
Swatantra Party philosophy is proiect-
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ing forward strongly and they are now
in for removing the controls altogether.

They again say that all the ills have
been analysed and that the emphasis
will therefore have to be on increas-
ing the output of commodities and
providing incentive for large invest-
ment in industry and formulating an
overall strategy for growth. Therefore,
on the one hand controls will be done
away with and on the other more in-
centive will be given to the Indus-
trialists, to the big houses in the
name of incentives to investment. All
the incentives given in the last Budget
—are they not enough? All the relief
given—is it not enough? As the
Finance Minister pointed out some-
where else, “investment is not coming
forward”, here is an indication that
more incentive will be given to them.

Looking to the future, the price
front is going to be explosive. Let
there be no doubt about this matter.
What is the price position? The Presi-
dent says, the price position is per-
fectly alright. There are three aspects
—one is the Consumer price index,
the second is the Working class price
index and the third is the Whole-
sale price index. The wholesale price
index covers all sorts of articles. What
is material is the working class price
index and the consumer price index.
Here there is a peculiar phenomenon.
The wholesale price index rise was to
the extent of 1. 6 per cent, the consu-
mer price index to the extent of 5.8
per cent and the working class price
index to the extent of 9.8 per cent.
This is what you are finding today.
The working class price index has
gone up. The result is that the Govern-
ment of India had to come forward
with an announcement today granling
DA to the Government employees. If
there was no rise in the price index,
why do you give additional DA? It
is very clear the prices have considera-
bly gone up. The President himself
admits that the inflationary potential
ig considerable. Why? The money
supply is high, the production is low
and other constraintg are operating.
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Therefore the compulsions are very
high. In this context he makes an
appeal. He says: “Industrial unrest
will lead to loss in production and this
will not be in anybody’s interest. 1
appeal to employees, employees and
other concerned to ensure harmonious
industrial relations so that growth is
not affeclted.” Therefore already there
ise an inflationary pressure and to ease
the inflationary pressure, you must
have industrial peace. For that he is
content with making an appeal Are
the conditions congenial for the sus-
tenance of industrial peace? Much has
been said about revocation of the
legislative measures taken during the
Emergency. I will come to that later.
But with respect to bonus, no revoca-
tion; with respect to CDS, we know
what they tendered, we resisted and
therefore the money had to be paid by
them; with respect to LIC agreement,
the Parliament did not come forward
for an enactment and the workers had
to go to Supreme Court to get it an-
nulled. Here is the more menacing
statement made and it is a statement
of threat to them. They say: “While
any aggrieved section is welcome to
seek redress of its legitimate grievances
through constitutional channels open
to it, the Government cannot obviously
permit lawlessness and violence. Strin-
gent deterrent action will be taken
against those indulging in them.”
Therefore, here is the aggrieved sec-
tion, the working class; the prices are
going up and they are in difficulties.
Their grievances have got to be re-
dressed. What is the answer; it is not
by tackling the economic problem, but
by giving a stringent warning that
action will be taken against them. No
stringent warning against the capita-
lists who are not investing their money
inspite of all the assistance given.
No stringent warning against fellows
killing Harijans and adivasis, against
felows who are snatching away pro-
pPerty from the hands of landless labour
Or against goondas who are operating,
Creating a law and order problem. But
Stl“ingent
2gainst the working class who may re-
BOrt ta strikes and industrial unrest.
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It should be clearly understood that
no shibboleth or advice is going to
operate, no stringent warning is going
to operate; if this is going to be the
economic policy nobody will be able
to contain the working class and their
discontentment. The result may be
an explosion, complete fall in produc-
tion with the consequent reactions on
the pricel front and economy. They
say, a committee has been appointed
for evolving a wages, incomes and
price policy—the Boothaiingam Com-
mission. The trade unions may quar-
rel with one another, but not one cen-
tral trade union has agreed to co-
operate with this commission. Al of
them have passed resolutions saying
that they will not cooperate with this
wagefreezing committee which has
been appointed. The Boothalingam
Commission is anathema to the work-
ing class and here is the President
swearing by it and saying it will evolve
a suitable policy! There is wagefreeze
on the one hand, denial of bonus on the
other hand, increase in price, fall
in production and goondas operating
against the employees at the gates of
factories. Against all this, avoidance
of industrial unrest can be a matter
of wishful thinking. Mr. Fernandes
is shaking his head. I am happy he
is there. He can understand the lan-
guage perfectly well and he did it well.
The same situation is round the cor-
ner. I am sure he will give up his
ministership then and give a lead to
the workers.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): It
is nice to hear the devil quoting the
Bible,

SHRI C. M. STEPHEN: I am quot-
ing from the devil whom I heard some-
time back. What I heard in 1975, 1
am gquoting now! -

Coming to weaker sections, day be-
fore yesterday’'s papers carry the re-
port that in MP, 105 Harijans were
murdered, according to a statement
made on the floor of the Assembly. In
Bihar every day you hear not more
killing but scorching people by putting
them on fire. There is oppression of
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the Haryans and adivagis taking place
1n such a large measure What 1s being
done about it? It 13 now said that the
government 15 aware of it Here s a
statement made and I must thank the
government for it
The government attaches the hug
hest importance to the enforcement
of the mghts and safeguards for
Minorities Scheduled Castes and
Scheduled Tribes
What 18 the panacea” Characteristic
of the Janata Government three com
missions are bemng set up to find out
what are the grievances of Minorities
what are the grievances of Harmjans
and what are the grievances of Back-
ward Classes This government has
o commussion manmia For everything
there 15 a commussion They have
appointed Mr Masani as Chairman of
the Minorities Commission Minorities
mnclude Mushms Mr Masam has dis
tinguished humeelf as a pro-Israel and
anti-Arab Man' I do not know who 1s
the Chairman of the Scheduled Castes
Commussion But dont we have a con-
stitutional machmery to guarantee
the .afeguards provided for scheduled
castes and scheduled tnbes’ There 13
an officer piovided Why not
strengthen that machinery and take it
down to the State level and taluk
level”

Why not jou give that office the
tonstitutional authority with full po-
wers to deal with this question rather
than leave 1t with Home Mimisters
who are known more for their ant
pathy to the Harijans than for their
love for the redressal of the griesances
of the Harijans? You will leave the
cause of the Harijans with Mr Charan
Singh better leave a sheep with a wolf
rather than lcaving the Harjans with
the Home Mimister of India This s
the character of most of the Ministers
and here 1s the solution coming in
Everybody knows the problems What
are the problems of the Muslm com-
munity for example® There was the
language problem there was the re
cruitment problem and they have got
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their educational institutions problem
These problems are well-known and
the solutions are well-known Why not
handle the solutions® Ts there a real
need to go in for the Commissions® 1
am not opposing the Commissions but
you are not going to put dust in the
eyes of unybody by the appointment
of these commissions You are now
authoriming somebody to write a posi-
dated cheque on a bankrupt bank
That 1s what 1s going to happen By
the time the Commuissions finish their
work your Government will have left
That 15 all the long evity I am giving
to vour Government You are autho-
rising somebody to write a post dated
cheque on a bankrupt bank This s
al] that vou are doing This 15 a sheer
pimmickry an exercise in deceit If
you cannot help those people the
Scheduled Castes people and the
minorities ind the backward communi-
ties for Heavens Sake do not Thsult
do not put up an appearance as if you
are solicitous about them and act in
such a manner that they have alrsolule
ly no brains to understand the treac-
herv that 1s played on them If you
cinnot solve the problem leive it it
that De not insult them That 15 Wl
1 have got to sav on this

A great claim made i about the sa\
ing of democracy Dcmocracy has
been saved as 1l all these 3N yeais
there has been no democracy And
what has happened aboul this demo-
cracy® I do nol want to go back to
the guestion of the dissolution of the
Assemblies In the North That 1% over
What happened 1n Karnataka® In
Karndataka there was a Mimstry which
had full backing of the Legislative As
sembly The Legislative Assembly 1s
to meet day after lomorrow Can
some majority of the ML As g0 1o sa)
g0 and say We gre agamnst 1t? Is
it not an accepted principle that the
majority minority question has got io
be seitled on the floor of the Legisla
tive Assembly® I can understand your
avording a Legslative Assembly and
dissolving 1t 1f the Legislative Assem-
bly 1s not scheduled to meet The As
sembly 1s scheduled to meet day after
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tomorrow and today you are butcher-
ing and after that, the President’s
Rule is imposed. And you issue a
press note and in that press note you
say: “We had originally decided not
to do this, but ask the parfies to test
their strength on the floor of the Legis-
lative Assembly.” This is the press
note. “But complaints are coming up
and pressures are mounting up on the
MLAs. Therefore, to save them we are
going to dissolve the Assembly.” Is
there any provision for that? Some-
body puts up a pressure on a M L.A.
and therefore, you will dissolve the
Assembly and you will call the Chief
Minister names and, you put your
Governor there and what did the Gov-
ernor do? When the election was on,
he held a press conference. Have you
ever heard of this? And he said in
the press Conference: ‘I have recom-
mended to the Centre to take action
against Mr. Devaraj Urs on corruption
charges.” Mr. Devaraj Urs was a
candidate in the election, forget about
his being the Chief Minister. What
business had the Governor {fo come
out with a statement that would have
a derogatory effect? 1Is it not inter-
ference with the election? And you
were publishing at that time the Gro-
ver Commission’s Report? And the
whole ground was being built up. But
let us understand one thing. The
common man in this country is more
conscious and has also greater com-
monsense. He has got a sort of horse
sense. The moment you are dealing
with somebody unfairly, the moment
you are mounting up your attack on
somebody unjustifiably, the common
man will make a cause and he will
strike back and strike back with
vigour. Well, the Central Government
murdered a Government there and the
Government went to the people, the
people have retained that Government
with full powers. May 1 ask: Will this
Governor swear in Mr. Devaraj Urs
or not? Or, would he say that there
is a Grover Commission’s Report?

And who is going to send that anti-
corruption report to the Central Gov-
ernment for prosecution? What are
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you going to do about this? You took
an action against a democratic set-up.
The people have given a verdict, veto-
ing your action, and have given you a
censure. The people have put the
same man back to power, and have
given a slap on your face. If you have
a sense of responsibility and of respec-
tability, if you have got any sense
about the democratic norms——certainly
it is Jleft to the Government to decide
—you. should consider whether Mr.
Charan Singh will continue or whether
in terms of collective responsibility
Government will continue or not. With
respect to the Governor, he does not
deserve Lo be there for a moment. The
Governor has got to be withdrawn. And
if this report came on his initiative,
he should be censured ; he must be taken
to task. If, on the other hand, as Mr.
Morarjibhai said, if the Governor is a
representative of the Centre, and it
the report was dictated by the Centire,
the Central Government must answer
for this atrocious act on the democra-
tic set-up. No less a '‘person than Mr.
Kuldip Nayar immediately wrote an
article condemning this and censured
the Central Government for this action.
Is this the way democracy is protected?

You call us names for demolishing
democracy. What about you? I am
putting the mirror against your {face.
You demolished Assemblies in the
North. You demolished the sitting
Chief Minister and threw him into the
street. You carried on a campaign
against him, when the election was on.
You carried out poll rigging in Bihar
and UP. This is the way democracy
is being fostered in this country.

MR. SPEAKER: Just
more.

SHRI C. M. STEPHEN: And you
have made it a regular practice {o
have onslaughts on the Opposition.
Peasants were being arrested—whether
in Punjab, Haryvana or any other place.
Congress offices are being raided;
Congressmen were being harassed. In
UP, thousands of people i.e. Congress-
men, were arrested and thrown into
jail, for defending their flags; they
were thrown into jails, You attacked

5 minutes
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teachers and students on strike. You
ogpened fire on the workers. This is the
sitvation that is developing, and this
is the way you are serving democracy
in this country.

And now comes the Charan Singh-
model of another threat against the
Congress flag. (Interruptions) When
it comes, I will answer about it. I
don't want to say anything about it
to-day; but that shows the spirit of
the man. I do not know whether the
Cztinet is going to allow it. Allow you
may, at your peril, I must warn be-
cause Congressmen. if they have an
iota of blood left in their veins, will
fight for the rIpreservation of their
party flag at the cost of their lives.
Let it be understood. This is the way
you are going to preserve democracy.

I now come to foreign policy. It was
a wonderful statement made—genuine,
rezl non-alignment. I do not know
what exactly you are meaning, when
you say that we have achieved friend-
ship. Mr. Vajpayee is repeatedly say-
mg that there is no change as far as
foreign policy is concerned and that
his Government is continuing the fore-
ign policy of the former Government.
If that be so, then why this emphasis
on genuineness? Do you mean to say
that the foreign policy of non-align-
ment was not genuine? If you feel so,
you are not then speaking the truth
when you say you are carrying on the
foreign policy of the former Govern-
ment. Either you are deviating from
that foreign policy, or there is no mearn-
ing in your saying ‘“genuine non-align-
ment”.

You speak about a tilt. There was a
tilt, you say, on our part, towards the
Soviet Union. Let it be very correctly
understood. There are countries which
will till towards a country which takes
an independent stand. India took an
independent and strong stand so far
as her sovereignty was concerned. And
therefore, may be Soviet Union .le
a tilt towards India. It is nol {
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India made a special tilt to the Soviet
Union. Because of our independent
stand, when the Pakistan war came,
they came to our aid; when there was
an aggression, they came to our aid,
because of the respect they have for
our independent stand. Today you
are tilting to some other country, not
that they are tilting to you. Here is
a wonderful phraseology used in the
President’'s Address:

“We are confident that the many-
sided cooperation and understanding
which we have built with the Soviet
Union and other Socialist countries
will be strengthened and enriched.
We have achieved cordiaTity and
friendship in our relations with the
United States of America and West-
ern democracies with whom we
share a common belief in the demo-
cratic system of Government.”

With respect to one it Is an *“‘under-
standing” arrangement; with respect to
another, it iIs *“cordiality and friend-
ship”. This is the change and this is
the tilt you are giving. Let it be very
clearly seen that the western countries
were not very happy with the progress
that we were making, with the steel
mills that were being built here, they
were not happy with the nuclear ex-
plosion that took place here and the
last straw which broke the camel's
back was when we starteq capturing
foreign markets by getting contracis
in competition with those countries.
But today at 6 0'Clock we will have
a Bill, which will come forward in
such a manner that our contract capa-
bility will be completely eliminated and
given as a ‘present to those
foreign countries. They will be
very very happy, and that happiness
is flourishing in thig “cordiality and
friendship”. That js what we are
coming #o.

Finally, much hkas been said about
the Emergency. 1 had occasion in
this House to say formerly what my
stand has been with respect to Emer-
gency. 1 would like to say one or
two sentences about it. You have
stated in this Address:
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“. ...the Government cannot ob-
viously permit lawlessness and vio-
lence, Stringent deterrent action
will be taken against those indulg-
ing in them.”

There is a situation now present
which they have described as intole-
rant which requires stringent action.

I would request you to compare the
sitLation today with what obtained in
1975. 1 have said earlier that we
have got our own evaluation of the
total revolution launched by Jaya-
prakach Narayan. Our evaluation is
that it was a fascist counter revolu-
tion and I solidly stand by that opin-
ion. By no democratic norms could
you justify what you did in Gujarat
or in Bihar. They could not be de-
fended. What Shri George Fernan-
des did in his revolutionary fury or
fervour in these days, is it in confor-
mity with the democratic norms and
considerations of this country?

The international situation was
quitc against us. According to |us,
that wag the situation then, and our
evaluation of JP’s movement remains
as it was and we do not retract from
that position. We believe that because
of that situation, action had to be
takcn and the Emergency Declara-
tion had to be made. We justified it
then and we still justify it. We stand
by it. There is no going back....
(Interruptions) This is not the first
time I am saying that. I have said it
formoerly.

SHRI SOMNATH CHATTERJEE
(Jadavpur): The hon. Member on
the same issue is taking a completely
inconsistent attitude. Before his de-
fection, 1 mean the latest defection,
he had condemned the Emergency in
this House. Therefore, his views de-
Pend on defection.

SHRI C. M. STEPHEN: I have
only to lay on the Table a copy of
my earlier speech. T pneed not do
anything qmore than that.
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Tnen again, we are not apologetic
about cur claim that there wera posi-
tive gains during the period of Emer-
gency. We are prouq about achieve-
ments of Emergency. In the matter
of implementation of the Emergency
there were excesses. Wge have col-
lective responsibility there and we
are sorry about those excesses as one
should he even for excesses in normal
periods.! Then there were crimes
committed. Declaration of Emergency
necessarily means the suspension of
the fundamental rights and their en-
forcement by the judiciary as alse
press censorship. That was indeed
a fertile setting for crimes. Those
crimes deserve to be condemned and
we condemn them strongly. We have
absolutely no sympathy for those
crimes and We hold no brief for the
criminals who committed them,

There is no point in always blam-
ing the Emergency. It has got two
aspects. There are certain lawsg and
actions which came in as constitu-
tionally and legislatively inherent in
Emergency and which lapsed with it.
There is section 16A of the MISA for
example. With the withdrawal of the
Emergency, section 16A automatical-
ly goes. The other MISA alone re-
mains, which js another version. of
the Preventive Detention Act; nothing
more than that. For the lapse of
Section 16A you neeq not take credit.
It had lapsed by itself even before
you came in. But what about the
MISA? What about the laws which
were enacted during the Emergency
and which survived the Emergency?

In the President’s Address, thig is
what you said last year:

‘“Having regard to the gross abuse
to which the Maintenance of Inter-
nal Security Act has been put dur-
ing the last two years, a thorough
review of the Act will be under-
taken with a view to repealing it
and examining whether the exist-
ing laws need further strengthen-
ing to deal with economic offences
and security of the country, without

denying the right of approach to
courts.”
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Mark the emphasis on right to ap-
proach to courts? Have you redeem-
ed this promise? You have now
brought forward a Bill to annul MISA.
~But, at the sametime, you have
brought in an amendment to the Cri-
minal Procedure Code, preventing the
approach to courts. This is the way
you are implementing your promises.
And then what about the Bonus Am-
endment? You seem to say that
- Emergency laws will go, if they affec.
ted the vested interests and would
stay if they harmed the working

people.

They have spoken very much about
the Commissions of Enquiry and all
that. A Commission of Enquiry is
sitting; it ig going on and it is becom-
ing a farcical performance. There-
fore, 1 have moved an amendment

-about it. They say they are going
about with the implementation of the
sask assigned to them. It is political-

- isation. ... (Interruptions)

st MO WET W, (AEgT )
HqTANT € A HfaFA sz AL
FHITA & AT FEr & IEFT OFHUSA
T faar s

SHRI SOMNATH CHATTERJEE:
"He has saiq farcical

* MR. SPEAKER: It is a passing ex-
pression,

SHRI C. M. STEPHEN: I have
moved an amendment to say that it
should be wound up....(Interrup-
tions) If you want to take my time,
that js a different thing. But one
thing, let it be wvery clearly under-
stood. If you think that by this
sort of commissions, by this sort of
vilification, you can assassinate any-
body, politically or otherwise, you
are completely mistaken. During the
last 12 monthg Shri Charan Singh has
been going up and down the country
and the all the world over to find
material against Mrs. Indira - Thi.
I have heard the mountain .ing
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birth to a mouse. But this mountainoug
combing about and jnvestigations have
not yielded even a mouse of a charge
against Indira Gandhi. What is the
thing coming forward? Nothing is
coming forward.

I may tell you, commissions may
come, commissions may go, inquiries

“may take place or may not take place,

the reports may come and the findings
may come, but the people of !the
country know what to do with them.
They care two hoots for such things.
They wil] tear them to, pieces. I have
nothing more to say.

Therefore, I oppose this motion,
because it gives a picture of a year
passed by as an year of vindictive
vilification, a year of complete in-
action to the detriment of the econo-
my and the national strength of this
country, and the picture of an year
ahead which will be a bonanza for
the capitalist and the moneyed classes,
which will spell and destruction of
the working classes and weaker gec-
tions. A Government which seeks to
sustain itself on character assassina-
tion and wviliflcation, without doing
anything constructive to the people,
will get what it deserves at the hands
of the people. I oppose this motion
as strongly as I can.

SHR] M. N. GOVINDAN NAIR
(Trivandrum): Sir, The Mover of the
Motion of Thanks was very critical
about our Party. Now we are discus-
sing the Address of the President,
which is a balance sheet of the per-
formance of the Janata Party for the
last one year and the perspective
that they have got for the future.
Therefore, I do not want to waste my
time by replying to him. I would only
say that if the Communist movement
in this country was united, if the
Socialists had joined hands with
them to take the country forward,
instead of joining issues with the
Communists, the Janata Party would
never have had an opportunity of
becoming a ruling party. Still he
is not grateful to us. I would only
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say that we shall strive to unify the
communist movement and join hands
with the socialist forces so that on
the basis of programmes, we will try
10 take the country forward.

AN HON. MEMBER: God save the
country!

SHRI M. N, GOVINDAN NAIR:
Whether God will help us, I do not
know.

ANOTHER HON. MEMBER: He
does not believe in God.

SHRI M. N. GOVINDAN NAIR: I
have no hesitation in applauding this
Government for restoring the demo-
cratic rights. I also have no hesita-
tion in supporting this Government
when they intend to ktring forward
a comprehensive Bill to amend the
Constitution Forty-Second Amend-
ment Act, thereby ensuring that the
basic democratic structure of our
Constitution will be maintained. But
I would make an appeal to the Jana‘a
Government that they should have a
new look on the question of Centre-
States relationship.

From the experience of the past,
all the expanding revenues were with
the Centre and all the growing ex-
penditure were with the States so0
much so that from their own revenues,
the State Governments find it diffi-
cult even to maintain the adminis-
trative machinery. Sometimes, they
have to approach the Central Govern-
ment for help even ‘or main‘aining
the administrative machinery. There-
fore, for all development works, they
have to approach the Planning Com-
mission. To call it “Planning Com-
ruission” is itself a misnomer. Dur-
ing the last years of planning, they
themselves admit that richer have
gone richer and the poorer have gone
poorer and the backward areas have
continued to remain backward.

Now, the other day, I was very
much pained to hear the hon, Railway
Minister when he wag pleading his
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helplessness before the' House about
the Planning Commission. If what
he said is to be true, then I would
ask, whether the Planning Commis-
sion is a super Cabinet. If the Minis-
ters have to come and complain in
this House that they have done every-
thing that they could do but the
Planning Commission does not agree,
one | may ask, whether the Planning
Commission is a super Cabinet. About
their expertise, the less said the
better. They are not responsible to
anybody. It is to this body that the
State Governments have to come and
cringe for development projects in
their States. This situstion cannot
continue. Therefore, I would only
appeal to the Janata Government that
at the earliest opportunity the repre-
sentatives of the States at the Centre
should meet and discuss this guestion.

Coming to political morality and
defections, I thought that my hon.
friend who moved this mo:ion would
show at least some discretion not to
mention it. But he did not do so.
To my mind it was a zoiden oppor-
tunity for the Janata Party to set an
example, and they would not have
loest by it even in votes. But what
was it that was happening? ‘The
Janata Pariy leaders wcre encourag-
ing and supervising defections in such
a manner that there was a chain re-
action in their own ranks frecm State
to State. I am very sorry to learn
that some of their leaders were phy-
sically hurt, not at the hands of the
Orposition but at the hands of their
own followers., It is a shame on
them to behave like that and then
come and say here that they are going
to bring a Bill. Why should you
bring a Bill if the political parties
cannot take a decision that they will
not entertain defectors? What is the
use of spending the wvaluabhle time of
this Parliament? I am very sorry
that things are develuping like this.

Then I come to certain other points.
In the President’s Address and in
the speeches of their leaders also,

“there was an assurance to the poorer
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sections of the peop'e: they have said
that they are going to concentrate on
the rura] sector; they have said
that the cottage industries, the village
industries and the small scale indus-
tries are going to get encouragement.
But actually what is happening? I
am speaking about my State. Coir
industry is one which employs lakhs
of workers; we had never allowed
machinery to be used there; that was
earning crores of rupce. Now, this
Government has given—I am sorry
to say that my friend, Shri George
Fernandes, has given--a licence fur
mechanizing that industry. I have no
time to explain how it will afTect this
industry. Quite contrary to what
they are saying, they have done
this. ..

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): I
have not given any licence,.

SHRI M. N. GOVINDAN NAIR:
Not only coir industry, take the
cashew industry. The raw materials
come from Africa, from foreign coun-
tries. It js through fair distribution of
the nuts that the industry was able
to be maintained. Now they are go-
ing to upset it. Lakhs of women are
employed in this industry.

Then I come to fishing. It is rather

a well-developed industry in our
State. There, the big money-bags
ure concentrating: trawlers are
coming; following them, the

mother ship will come. They will
destroy that industry that industry
also there, and a lot of people will be
thrown out of employment.

I am not questioning what they are
saying. But when they say some-
thing, there should be some cre.iibi-
lity at some point. But this is what is
happening.

Now let us come to the question of
peasants. Mr, Charan Singh happens
to champion the cause of the peasants,
I dv not want to go into the rally an
all that. He is taken to be an iro.
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man. But what is happening? Be-
fore independence, the per capita in-
come was Rs. 197.80 in the rural sec-
tor—I am not speaking of the national
sector. And today it is Rs. 1.50 less,
that is, it is Rs. 19.5. How much
money has been invested? Crore3 of
rupees have been invested in the agri-
cultural sector; not that this sector
was jgnored. What about the ,gri-
cultural production? What was it
before independence and what is 1t
today? It has almost doubled, but
what is the position of the agricul-
turists? I am not speaking of thirty
per cent, who hold more than two
hectares. Seventy per cent of the agri-
culturists hold land below two hee.
tares, Of these, 32.9 per cent hold
below half hectare, 17.7 per cent bet-
ween half hectare and one hectare
and 19.1 per cent hold between one
and two hectares. That means that
69.7 per cent of the peasants hold
land below two hectares. Then, there
are 140 million Stateless people in
this country, about whom a mention
was made. 105 persons belonging to
scheduled castes and scheduled tribes
were murdered in one State in one
vear. This is not a joke, jt is a very
serious matter.

17.00 hrs.

Now, 59.5 per cent of our population
is below poverty line. That mecans
that 36 crores of gur population is be-
low poverty line, Shri Biju Patnajk
is not here; in his State 85 per cent
of the people are below poverty line.

Let us think of the health services
in our country. There are 575836
villages in our country But, there
are only 5320 primary health centres
an 37679 sub-centres without doctors.
This is the state of health services in
our country.

Should I repeat the situation about
education in our country? The num-
ber of illiterates in the country is
70.5 per cent, i.e. about forty crures
of people. The literacy between the
age group of 11 to 14, which is the
age when the children should be in
the school, is only 30 per cent.
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This is the tragic picture of the
rural India today.

Now, coming to the small scale in-
dustries, they speak of helping the
cottage industries, and handloom sec-
tor. Let them tell me one step tnat
they have taken in this respect be-
sides what the previous Governmcnts
had done to help these people. What
step have they taken to help the pea-
santry? What is happening in this
country is: there is economic growth.
1 agree with my friend, but what
happens is wherever there is econo-
mic growth, that money is going into
the big business houses. That is the
process that has set in and that is
the most dangerous thing to-day. Al-
ready 125 firms have established them-
selves in other countries. So they
drain the money from the villages and
from all sections of the people, ac-
cumulate it, make the maximum pro-
fit here and drain the money out for
investing abroad. The present happy
situation regarding foreign exchange
is going to be utilised to encourage
these forces and all the firms the
government has permitted were to be
started by these people outside. So
this way the money that is saved is
drained out and the country will be-
come poor.

What will be the effect on the
industrial side? I will only point
out one thing. According to the re-
pprt, from 10 per cent, the produc-
tion has come down to 5 per cent. I
will only refer to an article in the
Illustrated Weekly about the happen-
ings. The number of strikes—he
comes from Bombay and so he should
know about it. Is there any factory
which is working there? What is the
situation in Faridabad very close to
us? Also in Ghaziabad. A regular
warfare is taking place there. 1Is
there a government here? Why is
it happening?

There is also one point which he
has pointed out. The rise in prices.
Look at what was happening in the
past. 63 per cent of the additional
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value by manufacture previously went
for the welfare of the workers by
way of salaries, allowances, etc. It
was reduced to 50 per cent. Now to-
day what is it? Recently the Reserve
Bank has made a study and according
to that study, it has come down to
43.3 per cent. So this kind of taking
the maximum benefit and reducing
what the workers ought to get plus
the 1iise in prices is the basic cause
for this unrest. Therefore, in all
these matters, this government has
failed. 1 only have one sentence to
add. President has said that the na-
tional calamity was the cyclone. Ac-
cording to me, it is not so. However
good their intentions be, they cannot
comprehend the problems facing the
country. Even if they know, they do
not know what to do. This is the
biggest calamity,

wiwet  wenaat  (fwarEr) -
T aew, weafa & wfuwme g7
g gars FT AT FEATT ST A1 G
TF 7 g5ga fFar @ AT =10 gefT
AT 7 gaAes fFET @, & Swer
Tuga F1 F fau @I gL g 1 Tw
TEITS FT HYT FQ gC F §& WU
FATE QU FEIAT | FATL LIHA qTgx
Fga wse Faar §, AfEw mw SN
St ard FENE, 9T F I FE qgEAT
FE 9T §F &1 §9 F9EN Q1IN
uastE F7 & "wdT % faar g, v
g 2w & fou & 7€), afer fadr o
aw & fau sga @uw difws w2,
F£ gATT | F I & FIE T-7-
I wTEF QET F& R AT & ORI
IT AT FT WT IR HWEST IJ19T, q¥
39 & o7 Fw FgT TG ST FHAT TN
g¥ay W # TaAr & FgAT S’ g b
g=iT  gRmom F o wwifeat
ara WY F#@Y 1 F AT & IqraT =Sgdv
g & @ a3 97 Wi & faars &
g e A I ¥ 7, 8 AT qEA
g7 ¥ Ux @refed ara w7 Wy gfema
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T [siradt qeETad))

T8 @1 w9 A e 29 v H
Jr&y 'y aar faa § qTITF qrE
FI Q, T ITF FEMR T W T IART
FHA of feT 19 97 & TqAAZ IAH
TR 7 J[EACE AT TAT L IT A
FEI®T qrgqd ¥ | ag gor & sa
g7 I FFAACE 1 TF IIT HA
g & FE 9 WIT WTHA WY FZA[ ATZAY
gfrzaan &g s fafasi &
A qzae 1 g fv faadr wma=
e gfevs F W7 A #7197 | I
9T AT ALF ¥ JAFIHT AT FI
ITHT qI(AG A gsat @1 I9F
fae o qa= s @ TdT =rfgw )

ggr 9X wifaF®  wieSt F' I
TATX  warsre & |rfeat ¥ #7 §<
wzr i owrfasr F fgmrs & o
F AFT H OIFS U9 9 A ¥ @7
1 A g a1 A AT AT Mifw
gwtArfaFa &1 § AT ASST ATA ALY
FAr AfFET ga1 A17 FEI @AT g =
¥ o ¥ wifags adaET a4r g, 947 aEy
g, @M w7 FEes waT &, WIr AR
AT IAF AWM F A AF §
I ww faor g

agr 7¢ ¥ € ar gfewsw Fr ama
FAE1 ST F AT FIA L T AR
Fga  SATRT  ABAE AT & wWifs
§F AT g A 2w F N ZFE FLIATA
¥ AIT FT | T FgX TS & 9 FQ
o g | ure gfosar siga FAEr &
geara arq fwar 6 2 & ZFE A
g Afsa arz ¥ A € o AN A
I TE@E HT 979 FL F IA I AN
T R g sk F A gFT @
™1 ¥ fag gy & farRare
q S KA ®T TFETA AE gHRA
TR FTT TS sRA|AE A
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aw ¥ fee ¥ gurea fear &, foa &
gt foetas feamr g1 ST M F
AR A Fo, W AN FET 1 o K
g a1q FgAr argar g fF T 30 |ATAY
¥ gfearg &1 Qoze A fra g A
FIC Aff BTl FA AW H FTH<
et @ fr gfemsm w7 o1 FeT ], F[E
93 I9 F U qgT I« g9d A § A
99 &1 TEogT aga frz war 1 ag
FIT FAAT IEY A.FT 30 @Al W fwar
g1 ¥ wIA AT F ITFT q9-fAAw
Fgd & WIA #1 Iqwr fga-faaw qam
g afe o®r wgF IFA IAST A
a1 € 1 & T S F7 wifgd gaeqn
F A ¥ faega fww faare @@

g |

AT gIFT A qHIST @A FT
AT SN &, IJAH FTEA T3 &S
F AT FS AT HET § T TNAFT
qrga W1 919 FET UL 94 AR |
wdl a&® w1 3@ ¥ AL IIC
T g AT gg € AFEAM FT ATT
g | WA TFEEEw g, dr aF
FT AW F grat 7 & @ Sgr
T AT |7 &7 q@r w1 fasar
zafaq =W g9 FRES TIEF FN
TEAT ATEA & qAY BIZY WerAT FT {0
F AT HFA FT GYFAT TSAT | AWTET
¥ oF wfifaq fasr @ =l *gd a' f&
Tg AT d o faw | & gquadr § ¥

. %4 A Y BT wArA LT 14T m%q 1

qEgT wXQ@r A q1, ag FfFzFT faq
g gwr &, ﬁ.‘m#mﬂ g W
F g mmwﬁa’a guTT AT ATEAT
g v g7 &1 87 awfF omg FAT
arfgg a1 ¥ *IF &Y &Y, AT IrFA
FIEAr I F@A4 Fr g 1 F D
aaadr g f& faadt gardr vaf'tzr oo
§, IR AT AWMAT @ TAAT
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AT arfgr T IF mwrAl &
qEwT W F9ar F wraA fwar wET

=Jrfgw |

g At FY aTT gW TgT A
2 afer ag Ay WY = AT { arg]
AT AaE g1 agAraa g 9«
f& o¥w gw fafAeT $1 aFF1 Fg0
war ar f& & 2 FIX AT |
I FIH1 TIo1 |7 oY famr famr wn
Jfea  IaHT TIAAT F AT KEIT A
ATZT A1 AgY @t war | ag feaAr
IET T * @ra avar fwar aar, wre
fEar mar 1 gafao & xgdt g &
AT QAT F1 ALY § qUg AT
JM HqYT AW F TEAETS W SATAT
AT

gfeadt & ar® ¥ agy & a9 F
Irefr g 1 gfaror #r Ay & ey
Jr g 5 agr gfcsa wrgan & fasms
rg A& fwar strar 1+ g gfmom
¥ qr waewms fe=r ox qar fa=r @
faaa @t wWEIT gATY gftwa «rg
g1 oo giwaa aga F fawre w41
FET grar g, AfFT agq FS T AL H
F@r FFN F FZT AraT g |

e AT FHIATHT & qTX | gl Frav
2 & agaga wg=ar &1 & Iw AT
ERIATHT &1 FA(FST & Hs\BT ALY
AEAT g1 & ar IHATHT FToaNT
w3 wrAdr g f& sta Sl ®1 wfuw

¥ wfus JqomrT ¥ waa< fqd, ITHT

FH Ay, ITFT I€I@ FY A ATAHT
§ fradt I 1 9T T T S SO
1 fradr @ avWr & TFEAT FT q56T
qaagar g

TF AT A i faqs & amk &

FEAT TR
FHET F war, qA okt I T 91 fF
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OTIE @ITEATETAT § | WIT BH
FE  TIT FTH AT $LQ, 1L AT A
FA QT R TA R &GT A&@ | A
argdr g f& areare fawr w7 gHr A
¥ AT AT AT I 919 FLIT AT |
zd fa=sr &1 aga saRr @R g, qI6-
e 1 @t fEaE:d qEd @
7 &f afew ITH GTW TAT I ST ATHT
w@r gr fomw f& &7 g9y 9@
arst "W | EHTR W A HE § ST
THIAAS FITUY FIA § W T TTET
FET A7 AF § SIS G g AT 99
AIE Y AEIITT A 21 AT qF IART
FT§ TAT TS AT, THY AAT q A
QU7 g4 W AT | CF HYUH
FIA  ATAI (H HAGL T ST 1A §
T d@t=a g f5 w0 398 gewer 519
A ST | FE @ TH AWT HTR
ATATAT °F TFEST FLAA g | TH
g &7 AT VFH FT 8T g | "HIX
g FIFITe fas et 7 93T U9 FY
aa At ga Al w1 ars gefAfagaa
X mFN ) NS za usfafreisa s
asT fedaem gor & 1 @ g=-
fafagfea ad@Ed F1 Ter fea=ie
fFar war 8+ 3g g fas &
aqT @A g foay gg admd &1
tasw fadar sir wFar g 0

uw-3l faq qgw gWA ¢ w1
TENA HiAT qF F JX F fe7w 9r 1
TT FT WA qgd A T9@T TAT § WIT
uT @ Ariwaar fF qE-T WAg W
6T @@ SrQur | FT WIT g7 SN0
T FeRT F A& IrF AN FTA HIT
g @Ng AR qo AAT qV A
Raw W W W qAE
TH T GWF AT F AET | AT
fea  gErwe T W@ & faA
AV srAar, qrEt w7 a6 awEr, I
B &M @ § 1 HUC gH TA BR
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[shwdr w72 3]

T FT qTET 1 SR AT WA Frwy
T T FT FAar qrEf w1 HFIF A
fagrar 21 TR AT Y wIE A A

gl "El zafaT ga S @i

iﬂT?Tﬁ'Qlﬂ'@gTﬂ‘ﬂ'ﬂTi LIE ¢
E"thr 21 IOET TAEAA FT TG
' 1 AT IFFTICFAGE airﬂmn

JT 4T g Fa7 & f 0w A wy
gz fRdwr gzIFFr AL 1 AT
wiEHT AT A FT FOZAT E 1 IH FI
FHT GEAT A1 T AGT fRFAT, S FTFHI
gl faadr &

TTNFE G IFE FTATT T | F2T
ATHIGd 237 Iq g€ FAT _AAT AT
W@ & | 399 g% Irfgy v gw 3w
FL 1 21 AY &77 fagza aTv IT 7 ST
9 WAL A AFATHITAT & AT 180
BqY FF AT F IR GIFTT FT F47
qQTAT & | IFIATI AT ETL fFqea &
wig X HIT GIF< AT T 380 ®IF,
W3 4 TIqT I ¥ A AMOAT ) A
9T ¥HHT W9 g1 AZY FI4T
g+ I T FIA KT HTT AL 2 2
& | Hargarg fFzmsr w9 Sfees
7 T I

AL F AT AME 19 & H awar
g f& 3 zefom g g fF Jacgae
oy agrfewfacsaarar & 1 38+7
oTqEt oie  F<AT wfgr o FEw F7T
WUET AT & | FEEE /73S
g AT AFZL T qA%AT8 F A9 ) 7T
Y fe Srar arfezr ) qar g gmm
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@ faItfaar srex ot dar @ svar @
a1 aifew w1 W @mar g ek
AAZL F Wl AT FIATE, T dar
T g | gH I Tde ¥
gorgT 14T J1fg@ 0 S 9w qvy w7
AT & I IEFT AT F IR fHerar &
FZ 99 & HA ¥ OF mwiy fag F
gz & fag a7 srfes, mmeard
fasr stm wfgg 1 dfsgaw O +wr
37 &t fgaarady & 1 fafass oy
I faaar & sgwdA Farz faw
sTar Srfgg | 3EE 9 AT g &
g ¥TTF F T g WIT A arfeaT g
qIgI IET FT T AIE F IT AT
FTAEY ®RA | AT T HIGFET A&
FAT TfEgd | wegQ F1 WY mrfewt
F1 W TI7 ®EIA  qg_Ar  Sfay oo
FAGLIFTHTE CFAATIT T F< HF gqHT
AT WITFHT FIAT IUfEg | T FHY
FTAT T & IJEH! Tag 7 FRarAT
FT AT 7 AW €T WEHTIT FT 39
Tvg Famiwraag waata § o
IF WrF S HTT FT LT =vfEd

TE AR T W3 TqT 7 IEAHTS
g TRTR | FTAAAIT IHZIT I&AT
TEAATS FT g g | IFT WIEgH
F AT ST gymdfeae I
arfgz 1 wat gar faar war AN
Zg% WA &1 sgiar fzar agT ar
Tg ¥ gaF *Fragy I gRIr A
qYal F W@ A RS STATF AT
grig grandY & @Y aEi ar squaT-
ax FFH  FHrawd gt g 3
gTF T FT FEAT | FF I
Tt g f& MaTda F avs FwT
S 1B~ S

™



385 President’s

17.24 hrs.
[{Suri D. N. TIWARY in the Chair]

TFIFIT AFEr ¢ fx gazFr ara=
sfaoma  fgzar @dr 7 @9 grm |
TaFY A @it 3 1 afed gwEw @
fx 37 avs = AEY IIrar AGT
€1 HA TZ FATHT JTSHA AT
W& ZATY agd faewarv oF @geq F
Fer % fFmma ar orgwr Fva FTAT
2 | a7 fyara wm@e Fxar g ar
AE TAT AZT FHEAEFITFIT T |
7 TF IT QT w—AT B | IERE
|5 W "IAIT 9rAT, 97 F {19 gArs
Hrar ar 3g¥ A7 fav wra g
wrgzr faatfaar 3zrar 2 1 wFsgws
&1 AZ1T fwaar & wrer frarAewTY
AT T ®ra3r & | 597 R
frara Fagrsas 9 F Fra g7 grar
g IAFTT TITIT F I OTHF IARIFIE
FENTAT JTAT TAT g | AAgTE=-
T FT qFAT g ATFA ATAF
FAT T Atard, gaer wifamar @
g fax feggzarw war sufas
o " wifed FrATUAT I IEFTAR AT
weaifrz FF¥ITAFTE FJTT IT AT
IFAAMIFTIE A7T7E, AWITFT FAHT
®7 fgarar & | gz sedr ¢ f¥
IAFRT TET FT IT F71 ¥ 317 o
gqw, #78, fageT gra grfz s S
FT FITFIET & I P IAATT H A7
F 7 wEIT 987 wia faaffea =« fao
srx Sifgd 1 IEF JITE F g7 F
UTRATHT SATEAT § | WIS g g v
¥ AIA IFFTAS AT AT FH W faw
W\ 798 ~91Er sqiedl feara & qry
AT FT AT 2 /1T T AT FIT TG THT
FEY YT Y HTIHT AT EFIIE FIAT
9T Fras) a9g § BT OFgIS §UT
geiY 1 gafair gTerc wv JaraEr
ARAT g 3@ wrad ¥ svar wat 7@l
3739LS—13.
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qmAT aTfgy | 7 FgdT g R A aw
30 ATH | FUAF FCFIT A F7
FHT  HTT  JAATT AT TURT &Y
A AAAATT AFTFTFAT & I gwH!
FET AT AR AT T E FIHFFEA S
fow | af s g9 F fag 302 #r osxa
eRR IET g fesw & fasw o Ivrnr
r RATE 1 wiaar § fx 72, agr-
vfa & f& 73 | w9 & fa7 agr-
wfs 7€ grit a1 ag ag F17 AGr F7
TXT | AW AA TTAT Er FgaT & |

§ fov arezafa ST &1 graanz Hig

SHR1 SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, a little
while ago we heard the speech of Mr.
Stephen, the newly appointed leader,
after his defection, a fascist party. We
had seen during the government of
their leader that we had the darkest
period in our country’s history, We
are happy we have got back our free-
dom of speech and that is why Mr.
Stephen could speak in support of the
Emergency on 27th February, 1978
when the people have repudiated them
in no uncertain terms. It was noth-
ing but shameless out-pourings of the
leader of a party which had been in-
strumental in keeping the ' common
peor:de of this country in darkest agony
and in utter economic ruin. Without
imprcving the economic conditions of
the people that party was responsible
for taking away all the vestiges of
human freedom from this country.

Sir, I request my hon'ble friends on
the ruling party to take mnote that the
time has come once more to seriously
ponder as to the direction this coun-
try is taking after the people had
liquidated the forces of fascism during
the March 1977 elections. Now, we
find these fascist forces are regroup-
ing themselves. They are trying to re-
group themselves and if they again
come back to power that will be the
end once-for-all of all cherished
human values in this country. There-
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fore, a tendency that we zee in some
parts of the country and what has
happened during the last Assembiy
elections the results of which are mnot
vet fully out it is time thut we must
pool our resources for maintaining the
civii liberties and the democratic
rights ©f the people in thiz rountry.
The Constitution had been defiled and
polluted; civil liberties were taken
away;: frexdom of specch uind indepen-
dence of judiciary was taken  nway
and MISA had become the normal law
of this country. The peonle were
treated as second-class citizens. We
do not want that situation shoaid
come back. That is why wo have co-
operated with the Janata Party ond
shall cooperate with therm in thelr en-
deavour to restore democratie  ights
of the people. We shall certain co-
operate in preventing recurrence of
dictatorial trends in body politic of
this country. We feel that without cde -
meocratic rights, without restoration ol
civil liberties the common peonple ol
this country will not have anw future.
The working class has been denied ils
rights: it has becen denierd it ordhinary
facilities of life. The poor jcople 10
the country—a very large Ppuamber -
deed-—are stiil below the poverty linc,
They cannot fight, they cannol sivug-
gle against the injustices and appres-
sions. against the landlords and the
capitalists and the bourgeosie without
having their democratic right<. Bul 1
have to make it clear as we have made
it clear that we shall join hands with
vou in your fight for all ademocratic
rights and maintenance of democratic
rights of the peonle. But if you stray
from the real path from the equally
great task of improving the condition
of the people and in maintaining and
enlarging the democratic rights of the
peotic snd of the working class, you
wilt find  us against you. Sir, the
address of the President quite verti-
nently and approoriately refers to the
steps taken for the removal of the
aberrations of the Emergency and 1e-
minde the peonle of the dangers of
authoritarianism and of the ruthless
attempts that were made during the
last regime by a power hungry dicta-
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tor to erode the rights of the people.
But, Sir, we have to say that so far
as the working class in this country is
concerned, so far the people who have
been oppressed and deprived for years
in this country and the unemployed
aid the rural masses are concerned,
the President’s Address is nothing but
a Testament of despair as it discloses
a policy of no change and continuance
of, by and large, the old policies. But
we fail to find in it any well-defined
direction or any proper and deep
awareness of the multitudinal prob-
lems which beset the country and the
people.

Sir, take the case of the recent ac-
tions of the ruling party. Sir, the
Janata Party says that they are pledg-
ed to maintain the democratic rights
of the people, but what we saw dur-
ing the visit of Shah of Iran in this
country, gives us a different picturc,
The Iranian students in this country
who have been protesting against the
suppression of all democratic rights
in their own country were treated in
a manner which neo civilised State can
do. ™ow would you have liked if our
countrymen who had been trying their
best to hold aloft the banner of civil
liberties and democratic rights of the
people of this country in foreign lands,
had been treated like that by the for-
eign country? Some of the leaders of
the Janata Government had been mak-
ing efforts outside the country during
the Emergency. How would you have
liked if one of the then Ministers of
this country had visited one of those
foreign countries and the protesting
Indians were kept in prison or had
been brutally treated? And not only
that. The students of this country,
the young men of this country, the
citizens of this country who are sup-
porting the Iranian students in their
feght against authoritarianism in their
own country, are also being hauled
up and put behind the bars. Sir, let
there be some consistency between
what the ruling party preaches and
what it practises. We have seen the
same attitude has been taken so far as
the Palestenians are concerned. There-
fore, I would request the Janata Gov-
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ernment that they should be consist-
ent with their professions, if they have
to earn the faith of the people,

Sir, so far as the people's rights are
concerned, you cannot have a double
standard just to suit the ruler of the
foreign country who may be in a pocsi-
tion to Invest petro-dollars in abund-
ance in our country, Sir, what is the
other position? In this country, there
is a genuine demand for discussion on
ihe important question of Centre-
State relations. There was not a
single reference in the President’s Ad-
dress. The Government cannot ignore
the reality and just by omission of
reference, you cannot forestall ~ome-
thing which has genuine, popular de-
mand behind it. The Chief Minister of
West Bengal has mooted this proposal
and we have never said that we want
confrontation with the Centre, nor do
we want to weaken the centre or the
country. But what is the harm in
starting a dialogue and discussions.
There are many Chief Ministers even
Janata Ministers, the Janata Govern-
ment of Gujarat, of Orissa have said;
there are others, for instance Punjab.
Some have courage to say it openly
and some do not have the courage to
say openly, but they are all saying:
let us sit across a table and discuss
this question. But why this kind of

© arrogance?

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): Dis-
cuss, but not debate.

SHRI SOMNATH CHATTERJEE:
Mr, Biju Patnaik tries to find out the
difference between discussion and de-
bate. The Prime Minister says that
he does not agree even to have a dis-
cussion on this .. (Interruptions)

AN HON. MEMBER: What is the
difference between debate and discus-
sion?

SHRI B1JU PATNAIK: I would like
to go on record saying that the Prime
Minister had said all the time that he
was prepareqd to disecuss with anybody
at any time.. (Interruptions.) English
Is a difficult language.
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SHRI SOMNATH CHATTERJEE:
Mr. Biju Patnaik in his heart of hearts
supports the demand.

SHRI BIJU PATNAIK: What de-
mand?

SHRI SOMNATH CHATTERJEE:
There must be proper evaluation of
the powers between the Centre and
the States. Should the States which
havnﬁg‘ot a large responsibility have to
run to the Centre even for meagre ex-
penses. . (Interruptions) The  demand
is only to have a dialogue and delkate,
A memorandum has been sent by the
Chief Minister of West Bengal; every-
body I am sure, including Mr. Patnaik
has got a copy. That memorandum
says that those arc not our unalterable
proposals. They are open issues for
debate and discussion. Those propo-
sals have been born out of experience
of different states in their functioning
in the context of the existing powers
and financial resources. How -can the
states discharge their responsibilities
to the people when people sitting in
Delhi, at the farthest place from the
seats of state governments, decide
what should be our priorities. Our
land reforms amendment Bill was
passed by a overwhelming majority in
the State assembly, was kept here for
4 and half months for granting Presi-
dent’s assent. In the meantime prob-
lems had gone on accumulating and
harvesting season had gone, The Cen-
tral Government owes an explanation
to the people of West Bengal as to
why when the zamindars and jotedars
were playing havoc during this time
and even ordinary protection could
not be given to the Borgadars, the
President’s assent was delayed. The
people have formed the left front gov-
ernment not to perpetuate the old
Congress policies or the Janata poli-
cies which cannot take care of the
problems which we have in West Ben-
gal. This matter, namely, the ques-
tion of Centre-State relations should
have found some reference in the Pre-
sidents Address. I know -that this is
an address prepared by the Council
of Ministers and T also know that if
the President himself had prepared the
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address, he would have put it in the
forefront because his views have been
quite well known by now.

There is another matter on which
we have strong feelings.

I amm happy that the esteemed
Member of the Janata Party, Dr.
Sushila Nayar spoke so vehemeatly
in support of the repeal of MISA and
all preventive detention laws. It is a
matter of great concern to the people.
The Janata Party has come to power
on a clear commitment to the people.
1 shall read from the manifesto of the
Janata Party. “To generate fearless-
ness and to revive democracy, the
Janata party will repeal MISA  release
all political detenus and review all
other unjust laws and will reestab-
lish the rule of law.” Now what is
happening? MISA has been recognis-
ed by everybody to be the biggest
weapon of oppression in the hands of
the Indira regime. MISA was used
indiscriminately against politicians,
contrary to the clearest promise given
on the floor of the House, against
students, teachers, peasants, working
class and against political opponants—
Mr. Patnaik himself is a victim. Now
repeal of MISA—does it mean oaly
changing the name? You repeal MISA
and by the same law you introduce
it into the permanent Statute book of
the country i.e, the Criminal Pro-
cedure Code.

Let us not delude ourselves by the
so-called changes or differences bet-
ween MISA and the Criminal Proca-
dure Code, The Criminal Procedure
Code lays down the procedure for
dealing with the criminals gr those
who are accused of crimes and now
a person who is suspected to be alle-
gedly concerned with a so-called pre-
judicial act is put on the same foot-
ing as a criminal or 5 person who is
accused of crime. Now you want to
gloat over it by bringing it in the
Criminal Procedure Code; probably
vyou do not like the expression ‘Pre-

+§

FEBRUARY 27, 1978

‘Address (M) 392

ventive Detention Act’ or MISA he-
cause they are the most dreaded anrg
hated words in this country. I: is
nothing but an attempt to side-track:
they are going back on their promises
This is declaration of lack of faith on
the people of this country. Does this
action of the Government generate
fearlessness? Does this Government
as they have promised in their elec
tion manifesto act by maintaining the
preventive detention law in the man-
ner it has been done. 1In some cases—
when the discussion comes, I hooe ta
establish it—this is worse than ore-
Emergency MISA £ If you don’t have
faith in the people, if you cannot deal
with the ordinary crimes or ordinary
suspected crimes under the ordinary
law wyou are not fit to govern. This
is the position. Today one year has
passed and the Janata partv has kept
MISA in the statute book ¢of this
country,

SHRI BIJU PATNAIK: It has not
been used.

SHRI SOMNATH CHATTERJEE:-
Whether used or not, we shall sce
that. You had mini-MISA in Madhya
Pradesh to deal with the agilating
State Electricity Board Workers. Thig
is  your attitude. I should have
thought that the Janata Party wh»>
hag come with the great expectations
of the people, should have atleast
protected their democratic righis,
their civil liberties should be protect-
ed and one of the first things this
Janata Parly does in Madhya Pradesh
is to pass what is called a mini-MISA,
the object is not to catch hold of
criminals or anti-socials, which we
also oppose, but to deal with the
agitation of the working class in the
Madhya Pradesh Electricity Board.

Please do not follow their footsteps,
calling everything sabotage, calling
everything anti-social and anti-na-
tional. The same thing was done by
them and the same excuses were put
forward when the MISA was support-
ed with the added assurance that was
there that it will never be used
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against political parties and how it
has been kept, my hon. friends know.
At least I had the privilege of protest-
ing against those laws in my humble
capacity in this House. Therefore, 1
am requesting my friends that instead
of using the worn-out cliches in sup-
port of a black law, a draconian law,
you please redeem. your pledge Lo the
people of this country. Otherwise do
not forget the writings on the wall
Things are coming to such a state and
it is a shame. Now that Mr. Stephen
in the euphoria of some freak rcsulis
will speak in support of Emergency,
he will get an audience outside. This
is due to your activity, One of the
promises was to rescind the 42nd am-
endment, but what is the exercise that
is being done now. They are trying
with a powerful microscope to find
out the so-called good features of it.
It is an amazing attitude. The 42nd
amendment is nothing but the symbol
of *authoritarianism in this country.
It was meant to inslitutionalise a total
concentration of powers in the hands
of one irdividual by distorting some
of the basic features of the Constitu-
tion. We bear from the Law Minister
of the Janata Government that there
are three very good things in il—
participation of workers in manage-
ment, provision of legal aid and im-
provement of the conditions of the
backward classes. But these are
contained in the directive principles;
they are nol fundamental rights. Tt
.has been proved for years that direc-
tive principles are nothing but shib-
boleths, It seems that, you have ro
courage to face ithe Congress Party in
the Rajya Sabha and you come with
Constitutional Bills in driblets. ¥You
want to change the hasic law of the
country wilh the good wishes of a
fascist party. T1f you do not pay heed
1o the mood of the people, you will
have to face the consaguences, You
have no courage and that is why you
are coming in driblets so far @s dele-
tion of the most pernicious provisions
of the 42nd amendment is concerned.

I would like to read out from the
manifesto of the Janata Party, what
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the party said about the 42nd Amend-
ment:;

“It is a betrayal of the testament
.of faith that the founding fathers
bequeathed to the people and it
subverts the basic structure of the
1950 Constitution. It vitiales the
federal principle and upsets ike nice
balance between the people and
Parliament, Parliamant and the
Judiciary, the judiciary and the ex-
eculive, the States and the Centre,
the citizen and the government
It is|the culmination of a conspiracy
to devalue democracy thal started
with the erosion of the cabinet
system, the deliberate and con-
summate scuttling of (emocratic
processes in the ruling party aznd the
concentration of all power in the
hands of a leader who has heen
sought to be identified with the

nation or even {o be placed above
it.”

Those were the words of the Janata
parly oul of power. Now the Janala
Pariy in power is busy in 1the oxercise
of finding out the good things in it.
The 42nd amendment was ncthing but
a declaration of war on the people and
this party is pledged (o the total re-
peal of it. Many hon. ranembers of
the Janata Party are asking for it.
Still no explanation has been given as
to why it is not being repealed. If you
want 1o give legal aid nr make v.crkers
participate in management, bring them
in the Fundamental Rights chapter.
That would be more honest and
germane. Don't try ‘o Irislead the
people. Don’'t follow the footsteps of
vour predecessors.

17.48 hrs.
[SHRI N. K. SHEJWALKAR in the Chair]

What gbout the working class? As
I said, mini-MISA was used to deal
with the State Electricity Board
workers in M.P., UP. Government
banned a number of sirikes. Bihar
prevented its employees from taking
part in any strike or demonstratiorn.
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A number of police firings have tnken
“place on the workers. Attacks were
mounted on the workers in Faridabad,
Gaziabad, Sonepat and Kanpur. It
has become a routine practice with the
different State Governments of Janata
Party to treat the problems of the
working class as law and order
problems. The Prime Minister says,
“I shall never discuss with the workers
so long as they are on strike”. The
working class will not give 2way their
right of going on strike for a legiti-
mate cause. They have been at the
receiving end for years together, for
decades, and the working class is not
going to surrender its rights. The
Prime Minister has said: *“If you go
on strike, 1 shall not negotiate.”
Therefore, are you trying to ban all
strikes and all legitimate working
class movements? Demonstration by
the workers has been held to be a
fundamental right of the workers.

SHRI BIJU PATNAIK: Always. but
not strike.

SHRI SOMNATH CHATTERJEE:
Sir, 1 will give you one more instance.
What happened to the LIC bonus?
There was a solemn agreement between
the LIC employees and the Life In-
surance Corporation that they will get
bonus from 1973 to 1977 at the rate of
15 per cent. There was a solemn
agreement but, Sir, shamelessly a law
was passed and Mr. Stephen had slipp-
ed out of the House at that time. He
could not openly support that illegal
Bill for taking away the right to
bonus. Now, what happened? A law
was passed in this House to take away
the right of the LIC employeées to the
bonus and the Janata Party Govern-
ment found great virtues in that LIC
Modification of Settlement Act and
when the workers went to the Supreme
Court of India, the Janata Parly sup-
ported that Emergency measure and it
was argued golemnly in the Supreme
Court that this Emergency measure
cannot be challenged even after the
withdrawal of the Emergency and they
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have learnt a lesson. And now that
the Supreme Court is free of the clut-
ches of Mr. Stephen and his leader.

SHRI BIJU PATNAIK: Because of
the Janata Party.

SHRI SOMNATH CHATTERJEE:
That is why I said, yes. I thank you
for what you have done and you
should thank the people for they have
put vou in power and if the people had
not put you in power, you would not
have been able to take this credit.
Now the Supreme Court has held that
this was an illegal Act, ultra vires
the Constitution. And along with Mr.
Stephen the Janata Party Government
has learnt a lesson. Now they have
been directed to pay this bonus. This
is the way you treat the people of this
country and even today, although the
Judgment has been delivered on the
21st February, up till today, so far as
I know, unless it has been done today,
the payment has not been made. This
is your respect to judiciary. There-
fore, we want to say that the peopie
of this country had great hopes that
there would be a  substantial change,
the method of functioning would be
altered. the sufferings of the poor peo-
ple, the working class, the rural peo-
ple, the unemployed, would be mitigat-
ed. But what are you doing? You
have not been able to solve any of
their problems. You have participat-
ed in the struggle for restoration of
the democratic rights in this country
and for the civil liberties. But what
has happened today? Within one
vear, as Mr. Stephen is saying, the real
problems in the country are not being
solved. People's economic condition
is not being improved, the unemploy-
ment problem is not being properly
tackled even and the people are fed up
with mere pious whishes and promises.
That will not suffice and that will be
taken advantage of by persons like
Mr. Stephen and his leader. This IS
the warning you are getting. This is
the warning you should pay heed to.

So far as the Harijans and backward
classeg are concerned, what do you
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ind? I do not know Mr. Stephen ana
Mr. Alagesan can refer to it because
this is a perpetuation of their policy.
During their times the Harijans or
backward classes and the minorities
suffered and now the same suffering is
continuing. And everybody, whoever
is in power, has only verbal sympa-
thies for them. What happened yes-
terday in the Meerut District which, 1
am told, is the constituency of Chau-
dhuri Charan Singh, the Home Minis-
ier? A member of a minority communi-
ty was taken inside the jail. What is
happening? A person of the minority
community, a young man, was beaten
up in jail. His wife was molested by
Police taking advantage of the fact that
her husband was whishked away to the
Thana and kept in the lock-up. There
is a feeling of insecurity. Will you
follow the same policy, as the Congress
Gevernment?

Sometimes Commissions are neces-
sary. The Shah Commission is a must,
it was a necessity, because those ugly
things must be properly exposed and
investigated, and people must know
the real things. I do not decry Com-
mission for the sake of decrying them.
They are necessary. It is necessary
to complelely expose the party which
was in power in this countiry. But
Commissions are not the final solutions
in this country. Unless the powers ol
landlords, who have been committing
these atrocities on the people, are
checked,.,and unless the rural vested
interests are controlled, Harijans and
the backward classeg will continue to
be the victims of these tortures. This
is the real situation, olherwise, you
cannot change the situalion. Unless
you uplift them and their economic
condition, and provide better facilities
to them, you cannot avoid the atroci-
ties commitlted on them.

On the economic scene, we find that
quite a rosy picture has been painted.
The rate of growth has been shown to
have increased from 2 per cent to 5
per cent, and agricultural production
is said to have gone up to 118 million
tonnes of foodgrains. There is sup-
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posed to be larger production of com-
mercial c¢rops, and there is also a
large procurement. The rate of infla-
tion or the price level is the same as
in March 1977. Is this a satisfactory
balancesheet? It is a performance
for which the Janata Party can take
credit? Ilave the prices of essential
commodities fallen? Has the pur-
chasing power of people increased?
Have the rigours of unemployment
lessened?

We find, on the other hand, that the
state of the economy is somethingz
dif‘[é‘rent from what is said. Food pro-
duction has not reached the level of
1970. The production of commercial
crops has increased, but, as the hon.
Member before me said, what is the
fate of the growers of these commodi-
ties? Prices have steeply gone down.
The benefit is not going to the produ-
cers of these commercial crops. But
it is going Yo the middle-men, hoarders
and to the big people who are cor-
nering these articles in the market.
There will be no improvement unless
Government is prepared to curb the
profits of the monopoly Houses it is
necessary that the essential consumer
goods are made available to the peo-
ple through a wide-ranging public
distribution system. if necessary with
a subsidy to be provided by Govern-
ment. Otherwise there will be no
remedy against these artificial short-
ages, artiflcial scarcity and the soar-
ing prices that we are experiencing in
this country.

Our demand has been that the poor
people of this country....

MR. CHAIRMAN: How long will you
take?

SHRI SOMNATH CHATTERJEE:
One minute now; and then I continue
tomorrow. Unless the poor people
throughout the country are able to
purchase essential commodities at a
fair, uniform and reasonable price
throughout the couniry, you cannot
give any relief to the people. You
cannot have different prices for the
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same commodities in different States.
It is not playing fair with the people.
The control is now being minimized.
It will only help those who are mono-
polizing in these trades.

I will continue later.

18 hrs.

PUBLIC SECTOR IRON AND STEEL

COMPANIES (RESTRUCTURING)

AND MISCELLANEOUS PROVISIONS
BILL—Contd,

MR. CHAIRMANXN: The House will
now take up further consideration of
the following motion moved by Shri
Biju Patnaik on the 23rd February.
1978. namely:—

**That the Biil to provide for res-
iructuring of the iron and steel com.
panies in the public sector so as 1o
Secure velter management and grea-
ter efficiency in their working and
[or matlers connected therewith or
incidental thereto. »e taken into con-
sideration.”

Shrimatt Parvathi Krishnan will
continue her speech.

SHRIMATI PARVATH! KRISIINAN
(Coimbatore): Sir. at the time when
1the pendemonium broke out last Ltime.
I was questioning the Minister why
he wants to take the various unitls
under SAIL, leading to over-centiralisa-
tion, when the Government is claiming
that it is wedded to the philosophy of
decentralisation. One of the objectives
of establishing a holding company was
that the mode of taking decisions and
arriving at conclusions would be those
adopted in industry, rather than those
adopted in the civil services and,
therefore, in the words of the late
Shri Mohan Kumaramangalam, *“the
existing decision-making process
would be streamlined and the hold-
ing company would introduce indus-
trial culture instead of the culture of
the civil services”. Why is it that
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the Minister wants to break up SAIL
as it exists now, and also why he
does not want to strengthen the
NMDC but merely wants to turn it
into a Government department and
bring it into the culture of the ecivil
service, which is precisely what he
would be doing by this measure. The
magnitude of iron ore mining in our
country is huge and there has to be
much-fuller exploitation of these re-
sources in the future. The National
Mineral Development Corporation
was formed precisely wiith this pur-
pose. We know what happened in
the Babudam project. Now this is
being given without any compensa-
tion to the private seclor. That is
why we have our apprehension that
this break up. which he says is tak-
ing the process further forward, is
really taking it backward. undoing
the process that was undertaken at the
time of the formation of the holding
company.

So far as the Mineral Development
Corporation is concerned, il has cdone
very very well. It has technical know-
l=dge. expertise. personnel and organi-
sation not only to initiate projects but
to prospect, to consfruct and also to
manage production units. When it has
shown all this. why does he on a very
specious plea of exporting expertise
and so on. break it up and turn it
into a Government department again?
In the promising background as it
exists now. with the expansion of the
iron ore industry, the NMDC should
reallv become the focal point, the
nucleus for iron ore mining in this
country, and it should not be dis-
membered in this very foolhardy and
haphazard fashion.

If one goes back to what was the
object of forming the holding company,
the SAIL, it was said at that time
that it would be responsible for the
“integrated development of iron and
steel industry and also control the
inputs.” Therefore, I could very well
understand if the Minister had taken
a very firm stand and. saw to it that
the Bharat Coking Coal also comes



